
HELD ON20.07.2015

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concemed Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concemed firm may go through the same and respond accordingly.(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 08/16 of the Norms Committee (NC-l) for the licensing year 2015-2016 was held on
20'07 '2015 under the Chairmanship of Shri J.M. Gupta, Joint Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign Trade
Policy 20151020 / Handbook of Procedure volume-I. The following Members of the Committee
were present in the meeting: -

SI.No Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1 Sh K.K.Tiwari l.A 476 23063321 DHI,u.B.

2. Sh S.K.Jain,D.0. 428A 23063321 Extn.3318

23063166
DIPP,u.B.

●
， Sh.Kanwalindさr singh sOdhi,

Asst.Dir.(MeCh)
/50A 23063802 Extn.2459 DC(MsME),N.B.

4. Sh. Parveen SMrma, Dy.DGFT 302 23061562 Extn.146 DGFT,U.B.

5. Sh.Haradhan Das,FTDO 4U4 23061562 Ext.265 DGFT,U.B.

case No.:23lgl8lo- pafty Name: BHARAT Meet No/Date:g/g0_ Status:ALC2/2012 HEAVY ELECTRICALS ,ALCZ/2015 ;DeferredLIMITED 20.07.2015 ;

HQ File RLA File Lic.No/Date:0910053032 Deler:0l/80/050/00203/AMr3r :09/24/040/00r 36rAM13/ 13.06.2012 Date:Or.09.20r5
Decision: The committee noted that comments from EPCG Division are pending ura t+,n reminderdated I 6'12'2014 has been sent to EPCG Division. The committee decided to send a D.o. letter fromJoint DGFT (JMG) to Additional DcFT (Shri Jaikant Singh), epCc Division for expediting commentson pending cases. Case is deferred to 0l .09.201 5.
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ICase No.:3/25/80-       Party Name:THERMAL   Mcet No/Date:8/80-   status:     ‐
IALC2/2013          sYSTEMS(HYDERABAD)ALC2/2015        1Deferred    l

P.LTD.              20.07.2015         1           1

8 HQ File            lRLA File           lLic.No/Date:0910056186 1Defer      l
:01/80/050/00527/AM14/  :09/24/040/00069/AM14/  

‐30.05.2013       1Date:01.09.2015‐

DedJon:Thc cOmmhec notcd that tte Arln'sr鴬

ち:省
d10・ 07.2015 has bccn rccdved and is bdng‐

sentto DHI fOr cOmments.casc is dcferred to 01.01

:01/80/050/00526/AM14/   :09ノ 24/040/00070/AM14/    30.05.2013

Decision:The comlnittee noted that the nrrn's reply dated 10.07.2015 has been

sentto DHI for cOmments.Case is deferred to 01.09.2015.

Case No.:10/15/80-

ALC2/2013

Case No。 :11/15/80-

ALC2/2013

ITRANSPORT INDIA
ILIMITED

ALC2/2015
20.07.2015

ALC2/2015
20.07.2015

Status:
Deferred

Status:
Deferred

Party Name:ALSTOM    .Mcet No/Date:8/80‐

HQ File RLA File Lic.No/Date:0710096369,Defer ,

9:01/80/0501002661AM14/ :07t21/040t00090/AMl4/ ,02.07.2013 
.Date:01.09.2015

Decision: The committee noted that lhe DHI representative present in the meeting has intimated thatdeficiency is being rai^sed in the firm's reply dated 27 .01 .2015 which will be sent to the firm to furnish ,

reply' The firm has informed that its srpply is to Chennai Metro Rail Corporation under deemed export,category. Case is deferred to 0l .09.201 5.

Party Name:ALSTOM   .Meet No/Date:8/80-
TRANSPORT INDIA
ILIMITED

Party Name:BoTIL OIL  Meet No/Date:8/80-

.T00LSINDIA PVT     ALC2/2015
LTD(FORMERLY BAKER 20.07.2015
OIL

RLA File
:05/23/040/00113/AM14/

| IHQ Filc            ttLA「 ile           ti`.、 6/Datさ :671669`」ラ0 158fer ~    |
101:01/80/050/00267/AM14/   :o7/21/040/00126/AM14/   02.07.2013            1Date:01.09.20151

欝犠驚響椰Fttfi滋鷲嫌l瀬111囃鮮iぽ鮒
export category.Case is deferred to 01.o9.2015                                               ‐

Lic.No/Date:0510358721 1Defer

104.07.2013        ^   :Date:01.09.2015
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lmatterwith TRU,D/o Revenuc,MiniStry Of Finance.

Icase is deferredto 01.09.2015.

parrv Name: GREATOO Meet No/Date:8/80-

ilc;LDa INDTA PRlvArE ALc2t2o15

LIMITED '20'07 '2015

Status:
Deferredlcase No.:11/8/80-

IALC2ノ2015

:Defer
iDate:01.09.2015

17/AM16/

case No.:9/5/80-

ALC2/2014

IPirty｀amさ:DYNAMATIC
ITECHNOLOGIES

LIMITED,

柵 饒 織 春
renlinder dated 07.04.2015

tents.

2015。

sent to
declded



Case No。 :1/2/80¨

ALC2/2014

15 HQ Filc

:01/80/050/00001/AM15/

Case No.:15/19/80-

ALC2/2013

HQ File

Case No.:8/19/80-

ALC2/2013

Party Name:THERMAL
SYSTEMS
(HYDERABAD)PoLTD,
RLA Filc
:09/24/040/00263/AM14/

Party Name:BOTIL OIL
IT00LSINDIA PVT
LTD(FORMERLY BAKER
OIL

Meet No/Date:8/80-

ALC2/2015
20.07.2015

Lic.No/Datc:0910057521‐ Defer

10.09.2013            Date:01.09.2015

Decision: The committee noted that the firm's reply dated 10.07.2015 has been received and is being
sent to DHI for comments. Case is deferred to 01.09.2015.

Party Namc:NETAFIM   Mcet No/Date:8/80-    status:
IRRIGAT10N INDIA    ‐ALC2/2015        1Deferred
PVT.LTD.          20.07.2015         1

RLA File Lic.No/Date:34100383H IDefer
16 :01/80/050/00387/AM14/   :34/24/040/00097/AM14/   22.10.2013 Date:01.09.2015

Decision: The committee noted that firm's application has been sent to C&PC on 09.12.2014 for
comments. Sixth reminder was issued to C&PC on 13.02.2015. A consolidated D.O letter from
Chairman has been issued to JS, C&PC on23.07.2015 to expedite comments. Case is deferred to
0l .09.20 r s.

Mect No/Date:8/80-

ALC2/2015
20.07.2015

Status:
,Deferred

Status:
Deferred

Status:        |

HQ File RLA File Lic.No/Date:0510370619 Defer
:01/80/050/00380/AMl4/ :051231040100310/AM14/ 08.11.20t3 iDate:01.09.2015
Decision : The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of petroleum and Natural Gas to r

the effect that the said goods are required for petroleum operations vide letter dated 20.06. 2014. The
Committee decided to reiterate its earlier decision for the ni""r.u.y document.
The Committee also noted that M/s CE India Industrial Private Ltd. was issued an AA No.

tz 3110060945 dated 30'10.2013 for supply of goods in connection with petroleum operations. In this
regard, the firm was requested to produce an Essentiality Certificate issuid by the Diiectorate General r

of Hydrocarbons. The Committee noticed that the firm has produced the requisite certificate issued by,
the Directorate General of Hydrocarbons on 04.02.2014. The Committee decided that this position
should be mentioned in the reminder to the firm. Accordingly, a letter was issued to firm on
02.01.2015 askingthem to furnish requisite DGHC Certificate. The firm has informed that its supply,
is to ONGC, Assam under deemed export category.
'The Committee further noted that the firm has submitted representations for certain Advance,
Authorization requesting thal they may be granted waiver from sutmission of the requisite ceftifi;;te.
DGFT (DES-I) forwarded these representations to Policy VI Section of the DGFT ior takintrp irr"rmatter with TRU, D/o Revenue, Ministry of Finance.

,Case is deferred to 0l .09.201 5.

181謎】庶
/1%80- Party Name:STERICAT  Meet No/Date:8/80-

GUTSTRINGS PVT.LTDo ALC2/2015

γ
PARVEEN SHARIMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Br\auran, New Delhi-11
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:01/80/050/00186/AM15/   :03/95/040/00007/AM15/   08.04.2014

Decision: The Comrnittee noted that the flrm's reply dated 08.06.2015

15.07.201 5 for cornlnents.Case is deferred to 01.09.2015.

Date:Ol.09.2015‐

has been sent to MSME onl

:

Case No.:15ノ 8/80-

ALC2/2014

Case No。 :1/4/80-

ALC2/2014

Party Name:STERLITE  IMeet No/Date:8/80‐
TECHNOLOGIES LTD. IALC2/2015

120.07.2015

Status:
Deferred

●
Ｊ
う
Ｚ

|

124

HQ File            RLA File           Lic.No/Date:0310778994 1Defer      l
:01/80/050/00183/AM15/   :03/95/040/00014/AM15/   122.04.2014            Date:Ol.09.20151

Decision: The Conlmittee noted that the flrm's reply has been sent to DEIT on 06.01.2015 forl

comments and reminder to DEIT was issued on 29.04.2015 to expedhe commcnts and decided tol

await commcnts.Case is dcfcrred to 01.09.2015.
曇

ICase No.:31/7/80‐

ALC2/2014

‐HQ File
:01/80/050/00168/AM15/     :05/23/040/00468/AM14/     24.04.2014

Decision: The Committee noted that this case has been transferred to the Meeting No.10/80 dated
17.08.2015 due to personalhearing held on 08.06.2015 and decided to withdraw it from this meeting.

Party Name:AYAAPPA  Mcet No/Datc:8/80-   status:     :
CNC PVToLTD,       ALC2/2015        Deferred

120.07.2015                         1

1HQ File            RLA File           ‐Lic.No/Date:0710103733 1Defer      l
251:01/80/050/00084/AM15/ ':07/24/040/00012/AMi5/ 125.04.2014       1Date:01.09.2015

‐ IDecision:The committee noted that the nlllls application was sent to MSME on 01.07.2014 fo1lowcd
by reminders dated 07.‖ .2014,09.01.2015 and 07.04.2015 for comments.As pcr request of TA,|

| IMSNIE applicalon ofthe nrm was again sentto them On 02.07.2015 for examination and commentsl

l  ‐and decided to await comments. Case is deferred to 01.09.2015.                                 
‐

Case No.:22/8/80-

ALC2/2014

:HQ File

Party Namc:TEXMACO  IMect No/Datc:8/80-   status:     |
UGL RAIL PRIVATE    ALC2/2015        Deferred    l

Case No.:41/14/80¨

ALC2/2014

~「

1鳥I]ヨ

'「

両罰罰ЙE

20.07.2015

Lic.No/Date:0210202766 1Defer

IMcct No/Datc:8/80-

ALC2/2015
120.07.2015

LIMITED.

RLA File

'26:011801050/00190/AMl5/ :021241040100010/AM15/ 25.04.2014 Date:01.09.2015
Decision: The commitlee noted that the DHI representative present in the meeting has raised
.deficiency in the firm's reply dated 16.10.2014 as under:-
,"Weight of raw casings of Bogie and weight of machined casting of Bogie (one number each)" and,

'decided to send it to the firm to furnish reply. Case is deferred to 01.09.2015.
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case No.:1/11/80-

ALC2/2014

| lcase No.:40/14/80-

| ‐ALC2/2014

Party Name:HITTCO
‐T00LS LTD

IPa■y Name:BEML
LIMITED,

Meet No/Date:8/80-

ALC2/2015

Status:
Deferred
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notcd that DHI has asked thc nrm to furnish the requisitc informadon to DHI(as per denciency raised

by them宙 de UO No.3(136)/14-TSW(B)dated 23.H.2014)おr ratiflCation oftheir cases.
‐Case is deferred to 01.09.2015.

Mcet No/Datc:8/80-

ALC2/2015
20.07.2015

HQ File RLA File Lic.No/Date:07101052g3 Defer
," :01/80/050/00366/AMl5/ :071241040100103/AMl5/ 20.06.2014 Date:01 .09.2015JZ

,Decision: The Committee noted that the representatives of the firm attended for'Personal Hearing' in
the meeting dated 28.04.2015 and clarified their position on export/import data in their cases. NC also
,noted that DHI has asked the firm to furnish the requisite information to DHI (as per deficiency raised
by them vide UO No.3 (136)/14-TSW (B) dated 23.11.2014) for ratification of their cases.
Case is deferred to 0l .09.201 5.

Case No.:45/14/80-

ALC2/2014

Case No.:47/14ノ 80-

ALC2/2014

HQ File

Party Name:BEML
LIMITED,

Party Name:ALSTOM
ITRANSPORT INDIA

.Meet No/Date:8/80-

IALC2/2015
.20.07.2015

Status:
Deferred

Status:
Deferred

ILIMITED
―――――――

IRLA File Lic.No/Date:0710105249 1Defer

,, :01/80/050/00368/AM 15/ ',:071241040100092/AM I 5/JJ 20.06.2014 IDate:01.09.2015

,Decision: The Committee noted that firm has not replied to the DHI deficiency letter dated
05.03.2015 sent to the firm on 10.03.2015 followed by reminder on 15.05.2015 ind E-mail on
,18.05.2015 and final reminder on02.07.2015 and decided to wait for another 15 days for reply. Firml
has informed that its supply is to Chennai Metro Rail Corporation, TN under deemedexport category. 

l

Case is deferred to 01.09.2015.

ICase No.:54/17/8Cl―
IALC2/2014

1HQ File

101/80/050/00426/AM15/

1         20.07.2015

IMPT~~財 寧
~~1臨

鮮

膨魔」蕊;蔦|:,1濡辮輛6め9998「
~~~

34 Decision: The Committee noted that S/Shri Rahul Sharma, R&D Engineer, and Amit Sharma, General
Manager attended 'personal hearing' on behalf of the firm and explained the firm's position on the
description of 6 export and 6 import items viz. Tripple Beam Balance, Binocular Research
Microscope, Rechargeable Burner Multimeter Analogue, Automatic Fuse burner moving coil
instrument with automatic overload protection, Organic Chemistry model set etc. which are same as
'per ITCHS Codes mentioned by them and decided to reject their case as no manufacturing activity is ,

involved in this case as per Para 9.36 of FTP. RA may take further action accordingly.

「  ~~ ~ ~町 ¬|         り0.07.2015
351
IHQ File            RLA File           Lic.No/Date:0310787448 1Defer
101/80/050/00355/AM15/ 1:03/95/040/00327/AM15/  31.07.2014        Date101.09.20151
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Decision: The Committee decided to ratifu the norms based upon the recommendation of MSME vide
lD Note No.30 (211)114-ME dated 20.07.2015 (copy to be sent to the firm & RA). :

RA may take further action accordingly.

園癬雨瑚甲
置面・~邪

:

I,TD

4l HQ File nle pite Lic.No/Date:0510390633 Defer
:01/80/050/00378lAMl5l :051231040/00197/AM I 5/ '21.08.2014 Date:o1.09.2015

Decision: The Committee decided to call the firm's representative for 'personal hearing' in the next
meeting dated 03.08.2015 to explain their position on impor/export data as per recommendation of
DHI representative present in the meeting. case is deferred to 01.09.2015.

Case No。 :6/17/80-

ALC2/2014

Case No.:33/17ノ 80-

ALC2/2014

Case No.:35/14/80-

IALC2/2014

ILIMITED

IRLA File

Party Name:BHARAT   IMcet No/Date:8/80-   status:
HEAVY ELECTRICALS  IALC2/2015        1Deferred

HQ File
42  :01/80/050/00405/AM15/ 109/24/040/00262/AM15/   126.08.2014

20.07.2015    1
繭 扇lE雨而面醸万IDetr

Date:01.09.2015

Decision: The Committee noted that firm's application has been sent to DHI on 2l.lO.2Ol4 followed
by reminder dated 03.12.2014 and 09.01.2015 and 02.07.2015 for comments and decided to await
comments. The firm has informed that its supply is to Rajasthan Rajya Vidyut Nigam Limited under
tdeemed export category. Case is deferred to 0l .09.2015.

Party Name: PRECISION Meet No/Date:g/g0- Status:
EQUIPMENTS ALC2/2015 iDeferred

: (CHENNAT) PVT.LTD. 20.07.201s

HQ File RLA File Lic.No/Date:04101 59316 Defer
' ;:01/80/050/00356/AMl5/ ':041241040100131/AMl5/ :27.08.2014 Date:01.09.2015

Decision: The Committee noted that DIPP vide ID No.l2186/2015-TSW/43 dated 20.07.2015 has

.raiseadeficiencyinthefirm,sapplicationasunderanddecidedtosendtothefirmtofurnishreply:-: "Replies submitted by the firm vide their letter dated 2'd March,20l5 & 30,h May,20i5"have

. been perused which are not complete and they may be asked to submit point-wise reply to the
43 following information raised inNC meetings dated l1.l1.2014 & dated 2g10412015:

I . Information in respect of Sl. No. 5 & I I of Standard Deficiency Format-export product wise.' : 2. Quantities of import items at Sl. No. I to 4 in meters also in addition to thlir weights.i : 3. Detailed calculations for the quantity of Tubes (import items at Sl. No. 1 to 4) supported by;
length and number oftubes in ihe export producti.

' 4. For net weight of components to be manufactured from import item at Sl. No.22, details of

,Case is deferred to 01.09.2015.
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*rtificate from the dulyr

:Decision : The Committee nottd th"t the firm has been asked to

lauthorized offrcer 
"f 

;i;";;ie General "#;il"""'b"ns' 
Ministrv of Petroleum and Natural Gas to

,the effect that the said goods are required. f*;;;[" operations vide letter dated 20'06'2014' The

rCommittee decided ,o 
'Ei'"'utt 

its eailier decision for the necessarydot?ltnl;,,. 
issrred an AA No.| ICommittee decided to relterale lls ca111じ

l uoし lolυ 11■ V=し '■‐“V―ν~――ノーー
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0脚麗島.棚掘rttp∫lぼn∫TⅧcittth暉Ⅳ棚蹴躙出よI.     ぃ   _^:_1:`_ ´^丼:A´ 0+O iccllρЯ:.- t'.i;'.::?;i?,.Xri^,1"J1;r,-,Lii,:1,'"T# * ffir"ir; C;;iile issued bv the Directorate Generar

, ,of Hydrocarbons. it . co*rittee noticed that the firm has produced the requisite certificate issued byl

, ,the Directorate General of Hydrocarb";; oq.oz.zot+' The commiT:: d":19^t1.that this position

: l , r: u^ -^-+i^-o,l in the reminder'io",f-r" lrr*. A""o.dingly, a letter was issued to fitln 
-11

,the Directorate General oI Hyorocarourrs "li Y-;]-"*i"^^^^;, ;ued to firm on

ishould be mentionlJ in tt 
"'reminder 

to the firm. Accordingly, a letter was rss

IOZ.Ot.ZOtS asking tirem to furnish ."quiril ;GHa CertiRcut.. Ttrt ntn, has informed that its supply

I iff: H::1*'ttTf::i:1trt;;i",il:'T:ff"n"s submitted representatiols. for cerrain Advance

i Authorization requesting that they may u" gr"","J *"iver from sutmission of the requisite certificate' '

I ,OCff (DES-') forwarded these repres.ri"1i"".-," Policy Vt Section of the DGFT for taking up the

*u,,., with TRU, D/o Revenue' Ministry of Finance' I
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,Decision: The Committee noted that firm,s reply dated 19.05.2015
03.06.2015 for examination and comments and decided to remind DHI
lettrredt。 01.09.2015.

Case No.:1/26/8Cl‐   ~
IALC2/2014 孵

耐Wが
ILic.No/Date:6H0001273 1Defer

102.02.2015 Datc:01.09.20151

reply dated 19.05.2015 has been sent to DHI on
decided to remind DHI to expedite comments. Case is

IDate:Ol.09.2015

has been sent to MSME on
to expedite comments. Case is

,Party Name:SARA SAE
PRIVATE LIMITED

‐Case No。 :6ノ8/80‐

ALC2/2015
IParty Name:GODREJ&
IBOYCE MFG.CO.LTD.,

Meet No/Dtte:8/80-

ALC2/2015
2007.2015

25.02.2015            Date:01.09.2015

has been sent to E)H1 0n Ol.o6.2015 forl

its supply is to NTPC, New Delhi under

:Mcet No/Date:8/80-
IALC2/2015

20.07.2015

to DIPP

lew Dぷh卜 11

~F派
面 繭 高 耐

圏 屁 嗣 蕊 :「1霜肝
I薦
~聴
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1器 器   「 lpTT I
RLA File             lioN∩ /n,十ρ・∩ヽ 1∩ 202′ 7κ l       l。1群品児50Ю0102/AMlσ  性た男iOЮ053イAMly :::ど鰍TC0510393476   1

1 1Decision:The COmmittee decidcd tO ratify the nolllis baSed On the recommendatiOn of DHI vide UO I1 1りeclslon:lhe Committee decidcd tO ratlfy the nolllis based on the recOmmendatiOn of DHI vide uo l

‐No.3(140)/15-TSW(B)/245 dated 29.06.2015(cOpy to be senttO the nllH&RA).           :
‐ RA may take funher ac10n accOrdingly.

, lCase No.:1/8/80- Party Name: L & T-MHPS Meet No/Date:g/g0- Statusi
TI Tn nn rn
ITURBrNE GENERATORS IALC2/2015 Deferred
PRIVATE LIMITED

Decision: The Committee noted that firm,s
,13.07.2015 for examination and comments and
deferred to 0l .09.201 5.

くっIALC2/2015
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lDecision: The Comm
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I r. Net Emptv *dil;i;; o:Joyif*",'-?::,':',::.":J,'j,,li'1"h at Sr. No. 1 to 4.i l. N"t ETlt{ weight oI expon o'""""',iiiiinl d":;il ilofirnpon items at Sl. No' 1 to 4'
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iil;;i"' ;

r' 
,-i;?,'*;;6;;ftt' taking 1/3'd recoverv from scrap'

4. Quantity ori.po.tli..n ur"sr. No. z ."iu. ,io*eo as 23160 Kgs' inclusive of

13.5 %wastage after taking l/3'd recoverv from scrap'

s. euantity "r 
i*;; i';;!i"U:r: :i, *:'::* as I 532 Kgs' incrusive or
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euantities of import,i"*..idf. N". g, f O.A ii (welding Coniumables) may be allowed

"l-+q3 
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ouantities of import iti" " 
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;bveJ; aPPriLo for i'e' 1571 Kgs' each'
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' 4. Quantity of import item at Sl. No. 2 may be allowed as 10584 Kgs. inclusive of
7.1 oZ wastage after taking 1/3'd recovery from scrap. - 

,

5. Quantity of import item at Sl. No. 3 may be allowed as 948 Kgs. inclusiv€ r

7.2 % wastage after taking l/3'd recovery from scrap.
6. Quantity of import item at Sl. No. 4 may be allowed as 22 Nos. on net to net basis. :

Duty free weight of this item may be as applied for i.e. 27 Kgs. inclusive of 4 Yo wastage.
7 . Quantity of import item at Sl. No. 5 may be allowed as 32 Nos. on net to net basis.

Duty free weight of this item may be allowed as 5 I 53 Kgs. inclusi ve of 7 .2 % wastage after ,, taking2} % recovery from scrap. 
i8. Quantity of import item at Sl. No. 6 may be allowed as 12 Nos. on net to net basis. Duty free

weight of this item may be allowed as28204 Kgs. inclusive of 57.5 oZ wastage after
taking 2U%orecovery from scrap. 

I

9. Quantity of import item at Sl. No. 7 may be allowed as 4 Nos. on net to net basis. Duty freei
weight of this item may be as 869.4 Kgs. inclusive of 5 oh wastage. :

10. Quantity of import item at Sl. No. 8 may be allowed as 35285 Kgs. (40238 Merers)
inclusive of 2.7 oZ wastage. 1

I l. Quantity of import item at Sl. No. 9 may be allowed as 160.g Kgs (227.4 Meters) ,

inclusive of 4.1 oZ wastage.
12. Quantity of import item at Sl. No. l0 may be allowed as 814 Kgs.(668 Nos.) on net to netr

basis.
13. Quantity of import item at Sl. No.l I may be allowed as 214 Kgs.(708 Nos.) on ner to net

basis.
14. Quantities of import items at Sl. No. 12, 13 & l4 (welding Consumables) may be allowed a,

1336 Kgs., 920 Kgs. &920 Kgs. respectively. 
I

15. Quantity of import item at Sl. No. 15 may be allowed as 5 Nos. on netto net basis. Duty free,
weightofthisitemmaybeallowedas40l0Kgs.inclusiveofT.2o%wastage aftertaking'21o/ol
recovery from scrap.

RA may take further action accordingly.

ξ
υ

Case No。 :69/8/80-

ALC2/2015

HQ File

101/80/050/00175/AM16/

Decision:The COmmittee

examination and colnments.

iCase No。 :20/4/80‐

ALC2/2015

Party Name: Meet No/Date:8/80-
LYOPHILIZATION     IALC2/2015
SYSTEMSINDIA PVT   20.07.2015
LTD.,

RLA File             Lic.No/Datc:0910061714
:09/24/040/00675/AM15/   17.03.2015

Party Name:ANGIPLAST Meet No/Date:8/80-
PRIVATE LIMITED     ALC2/2015

20.07.2015

iStatus:

IDeferred
i

lDefer

lDate:Ol.09.2015

Status:
Deferred

noted that firm's application has been sent to DIpp on 20.07.2015 for
Case is deferred to 0l .09.201 5.

| IHQ File            RLA File           Lic.No/Date:0810134866 1Defer      l
156101/80/050/00091/AM16/ Ю8つ4/040/00478/AM15/ 120.03.2015      1Date:01.09.20151
‐
  1)ecision:The COmnlittee noted that the nrm has not replied tO deflciency letter sent directly to them l

l  10n 01・ 06.20015 and E)GFT has sent it to the Arm on ll.o6.2015 to furnish reply. The Cominittec‐

decided to send reminder tO the niHito expedite reply.                                         |

‐ ICaSe is deferred tO ol.09.2015.
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IHQ File           RLA File          lLic.｀ 6/5五te:o310ウ 0316ウ 15さfei      
‐

:01/80/050/00114/AM16/   :03/94/040/01194/AM15/   106.04.2015            Date:01.09.2015

‐Decision: The Cornlnittee notcd that DIPP vidc I[)No.12/86/2015-TSW/62 dated 20.07.2015 has

raiscd denciency in the fllHl's application as under and decided to send to the flinito furnish reply:―    |
1. Information in respect of Sl. No. 3, 4, ll &, l2 of Standard Deficiency Format.
2. Basis for the gross weight of 7.337 Kgs. for blank sheet supported by blank size

export item.
Case is deferred to 0l .09.2015.

Case No.:9/8/80- Party Name: GEA Meet No/Date:8/80- Status:
ALC2/2015          ECOFLEX INDIA      IALC2/2015        1Deferred
‐                  IPVT.LTD.            20.07.2015         1

1HQ File            RLA File           lLic.No/Date:0310795106 1Defer
:01/80/050/00115/AM16/   ::03/94/040/01087/AM15/   106.04.2015            1Date:Ol.09.2015

163 Decision:The COnlrnittee noted that DIPP vide ID No.12/86/2015-TSW/63 dated 20.07.2015 has

raised denciency in the fllHl's applicatiOn as under and decided to send to the flinito furnish reply:―
‐   1.    InformatiOn in respect of Si.No.3,4, 11 `ど  12 ofStandard Deflciency Follllat,eXport item
‐     wise.

1  2.    Basis fOr the gross wcight Of blank sheets supported by blank size and size of export item,

|  l      exportitem wise.

Case is deferred to 01.09.2015.

andSiZeofl

ICase No.:10/8/80…      Party Name:GEA      IMcet No/Date:8/80-   Status:     ‐
ALC2/2015          ECOFLEX INDIA      IALC2/2015        1Deferred    .
|                  IPVT.LTD.           120.07.2015         1           ‐

IHQ File           lRLA File           tic.No/Date:031071316315c庭 :      |
101/80/050/00H6/AM16/ 1:03/94/040/01169/AM15/ 106.04.2015        Date:01_09_201S‐AIV11 0/   1Uj/ソ 4/U40/0116ツ /AM15/   06.04.2015            Date:Ol.09.2015

has been sent tO DIPP On 17.07.2015 for‐

ICase No.:68/8/80-

ALC2/2015
Party Namc:NETAFIM   'Mcet No/Date:8/80-   lstatus:      |
IRRIGAT10N INDIA    IALC2/2015        ,Deferred
PVT.LTD.           20.07.2015

65 HQ File           lRLA File           ticiヽ6/bitさ:j41oo4‖ 21 158fei
l:01/80/050/00174/AM16/ .:34/24/040/00270/AM15/ ‐06.04.2015       ‐Date:01.09.2015

1Deci平
on:The Committee noted that irm's apblicatiも n Attζ 6もen tさnt t6 c屁 ,c品 1ケ ib7.'61ち おr |

iCase No.:58/8/80-

lALC2/2015

661HQ File

:01/80/050/00164/AM16/   107/24/040/00001/AM16/   15.04.2015 Datc:01.09.2015―

・

Decision: The Committee noted that firm's application is incomplete and decided to
send complete application for consideration. case is deferred to 0l .09.201 5.
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firm's application and sent to m on 02.07.2015
reply.Case is deferred to 01.09.2015.

172

Case No.:33/4/80‐

ALC2/2015

.ILIMITED
HQ File            lRLA File

―                                                                t

Party Name:EBM― PAPST IMeet No/Datc:8/80¨     iStatus:
INDIA PRIVATE      ALC2/2015        1Deferred

:01/80/050/00104/AM16/   :04/24/040/00323/AM15/   24.04.2015            Date:Ol.09.2015

Decision:The Colnlnittec noted that the flinl has not replicd to thc deflciency raised by E)IPP in thel

Arm's appHcation and sentto thern on 02.07.2015 and decidcd to issuc relnindcr tO thc nrm to ftlrnishl

‐ Case No.:77/8/80‐      Pa■ y Name:MOTHERSON MeetNo/Date:8/80-   lstatus:     |
IALC2/2015          SUMIsYSTEMS LTD.,   ALC2/2015         1Deferred    l

20.07.2015           1             1

73.HQ File           lRLA File           Lic.N6/Dite:6516j03う

`0 1Defer      

‐

:01/80/050/00183/AM16/  1:05/24/040/00003/AM16/  24.04.2015         1Date:01.09.20151

Decision:The COlnlnittcc notcd that thc flrlll's applicatiOn has been scnttO MSME on 20.07.2015 for ‐
comments and dccidcd tO await comments.Case is deferred to 01.09.2015.

胃霊璃艦盟P『
~~|

‐20.07.2015           1

‐Lic.No/Date:0410160442 1Defer

― ― 一 ― ―
     |

1濡
『
1

ILic.No/Datc:03107955881       1
28.04.2015            1           ‐

on the recommendation of DHI vide ID I

‐RLA File

:03/94/040/00055/AM16/

, Decision: The Committee decided to ratify the norms based
No.nil dated 20.'1.201 5 (copy to be sent to the firm and RA).
RA may take further action accordingly.

| |む五ζιNb::発′患/86:~~  IPalジ 、a“&二Lёヤb   M881ヽ 6′5itざなた6_ ~ も11lLζ :   |
| ,ALC2/2015         ELECTRIC&ENGG.   IALC2/2015        1Deferred    l
1 1                 1LTD.             20.07.2015         1          1
75 HQ Filさ             良LA lile           lLit.ヽも/Daic:6510b940'7 15efei      l
:01/80/050/00179/AM16/  :05/23/040/00018/AM16/  29.04.2015        Date:01.09.20151

1 1Dも tisibi:ihe ёも

“

島ilec A616a thi th3 11島 ;ζ 五lblicati6n ittsもちさAsさ hit6 bll1 6五 2dbウ 1'biS f。「|

I  COmments and decided to await comments.Case is deferred to 01.09.2015.              |

赫呻脚
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1師百孫孫 09.2015.

「 障
E蕩溜
面正
~~~F簾

鸞議酬  
細

隅
d

Э15  ____|_____~~''*r-- -*'1ry1*;-;,'ffiB:"'
|:01/80/0s0/00120/AM 

16l uyo11grg?gry-{"ft *-#l3'ygY-Y::':':'"' r'""'- "-'- - ' ,nsenttoe&pc*01.06.2015 for

lDecision : The Committ* ""GJtf't'tiG 
ftt' t application has bee

llr.i"r*" and comments' case is deferred to 01'09'2015' -

一
|

Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & lndustry

Udyog 8r\awan, New Delhi-11



Case No.:8/4/80‐

ALC2/2015

:01/80/050/00180/AM16/   105/24/040/00614/AM15/   .07.05.2015

1孵寧
~邪
¬

¨ 蔦531039411"こJ~~■
IDate:01.09.2015

Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to 0l .09.201 5.

Case No.:75/8/80-      Party Name:MICRON    Mect No/Date:8/80-   Status:
IALC2/2015          1NSTRUMENTS PVT LTD IALC2/2015        'Approved   ‐
1         1         20.07.2015    :
|             |

鵬9蕊月:j詰 :;1↓lj RLAnぎ     慧:譜鰍1さb3おj.41づ|:05/24/040/00031/AM16/

IDecision:Thc Committee dccided to rati～ thC nOrms based on the recommendaion Of DIPP宙 deID I
'83‐No.12/86/2015-TSW/83 dated 20.07.2015 as undcr:―

1. Net weight of export product may be specified as 1384.2 Kgs. 
i;, 2. Quantity of import item may be allowed as 5813.6 Kgs. as 4.20 Kgs./Kg. content in export;

RA may take further action accordingly.

Party Namc:AQUASUB  Meet No/Datc:8/80-   status:
ENGINEERING       IALC2つ 015       ‐Deferred

Zυ .υ ′.∠υ :D20.07.2015

=4鷺ユ収
RLA Filc Lic.No/Date:3210077536 1Defer

101/80/050/00079/AM16/  132/24/040/00001/AM16/   .08.05.2015 IDate:01.09.2015vvvr/^rvrrut vo.vJ.LvtJ f_rat€:Ul.V>.ZVIa

Decision: The Committee_noted that the firm has not replied to the deficiency (raised by DIpp) letterDIPP) letter― ― ―― ― ― ―― ― ^― ― ^… ― ― 一 ― ‐・ Vr・ ・ ヤ ー ・ Vヽ ``ψ VVIIV`V■ ■V′  、■‐ ■0し

lsentto them on 02.07.2015anddecidedtoissueremindertothefllHitofunlishreply.

ICaSC iS deferredto 01.09.2015。

Case No.:9/4/80-

ALC2/2015
Party Name:AQUASUB
ENGINEERING

iCase is deferred to 01.09.2015.

‐Case No。 :34ノ8/80…

ト
Party Name:GE INDIA
INDUSTRIAL PRIVATE
LIMITED

IMcet No/Date:8/80-
ALC2/2015
120.07.2015

Status:
Deferred

21
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           J

甲下I駆璽I lAr'Lz/zurr Ei#ffo 
- 

,1zo.oz.zots 1 _-- _iI r ['j:_:- 
-lD"f.;- 

- -l
1-' l[?m;;,;;;' 

-mffi;,,,;, 
ffixr,te:04r0r604e0 1iliiti*t,,,0:.i

1 L-::-::;------ ii*a uiMsr"tsll
I lDecision: fne Commi'ttee ""t.d 

th"t G f"* h;ili replied to the deficiency (rz

I hetter sent to them on 10.07.2015 and decided to send a reminder to the firm to fumish replyl

i ]ir..oiuterv. cary. rs !-9.!1!ft99-!0e:m1s-- - - -- -'

附濡話評蔦
‐
IW

一一

「

/80/050/00121/AM16/

lc ir“
;ζ
 appli3ati6n Attsもとさhζ

`htお

bi'P on 20.07.2015 for
nt lhe cOmmittee notcd that JDecision: The Committee noted that the firm's application

rexamination and comments. Case is deferred to 01'09'2015'



rHQ File ,RLA File lli".No/oate:0510394197:
,:01/80/050/00178/AMl6l ::05t24t040/00060/AMl6/ 12.05.2015

Decision: The Committee decided to ratify the norms based on the recommendation of DIpp vide ID
No. I 2/86/20 I 5 -TSW9 I dated 20.07 .20 I 5 as under:-
l. Net weight of export product may be specified as 294.75 Kgs.
2. Quantity of import item may be allowed as2349.2 rcgs. as 7.97 Kgs.lKg. content in exportt

product after taking 6Yo recovery from scrap.

RA may take further action accordingly.

ICase No。 :24/8/80-      Party Name:ISGEё      lM881ヽ 6クb圧も:なんb:   stiti`:
ALC2/2015         ‐HEAVY ENGINEERING :ALC2/2015        1Deferred

LIMITED            20.07.2015         1
1 ■Oiお      RLA nお      しc.、 6′b左まbSi6314'壺 befei
l :01/80/050/00130/AM16/ .:05/23/040/00005/AM16/  13.05.2015        Date:01.09.2015
92 btcision:TheCOmmitteenoledthatbiPPhas raiseddenciencyintheapplicati6n61their“

viaさ Ib

l IW警 掲 硝 各 1疑聾 鷲 ユ ギ
lintlu胤掲留 鳳 り:肌 F缶

面由К山 ―

importitems at Si.No. 3 to 6,supported by overlay

l   areaS&OVeday thicknesscs.
ICase is deferred to 01.09.2015.

Case No.:27/8/80‐

ALC2/2015
Pa■y Name:SHIv
INDUSTRIES

:Mcet No/Date:8/80-

.ALC2/2015

120.07.2015

Status:
Deferred

″   瓢 1馘ノ

Party Name:MITA INDIA
PRIVATE LIMITED

お五sも eさIζさ五tt6 bil1 61,6:6ヶ :うbiSお :|

‐Case No。 :71/8/80…

ALC2/2015
IMeet No/Date:8/80-  lstatus:
ALC2/2015        1Deferred
‐20.07.2015           1

%1棚児5∽鋭7:万而
~圏
蕊蕊蕊;~11需肝面面西需蔦蔦」

Decision: The committee noted that the firm's application has been senr to DHI on 17.07.2015 for,examination and comments. Case is deferred to Ot.fiq.ZOtS. I

ICase No。 :17/8/80-

IALC2/2015
Party Name:BOYSEN
IINDIA LIMITED

ユe

23
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i*[no * trim*::,,,., iil';I",?,"1':05103e427 
/ iDeler I

I l:01/80/0s0/00124/AM16/ \:051231040100017/AMl6l itS'OS'ZO'S iDate:0l'Oe'ZOtS !

l m.r.r"* n* c" i

i l"*".in"tion una.ornrn"ntt' c*" it atrt"#iof,tloq2015' - - -l

1971HQ File
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|
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~~厩 ~~雷而~
辮 日蠍 “
¨
臨 蕊

£:;l嚇留
has been sent o DⅢ  on 20.07.2m5for

i -ic"* NrrA/s/8G --__-lp".ty N"*;; R-orHE --M;;iN"/D"t"r/8G *-fst"tr* 
- -]

:t III.C2I2OI1 IERDE INDIA PzuVATE iALC2I2oIs iDeferred 
., i- ,LIMITED 2O.O7.2OIS i 
iir-

iroz iuq Fit" ----*FLA Fii;-- -.* --n"N"/D;i;;ti100ds44e lD"r; -- - 
,j l:or7tolo50/00t 73tAMt6t l5mfiao/00020/AMl6 t lins.zors iiui.,or.ol.zors I

I lDecision: The Committee noted that the firm's application has been sent io DIpp; 2o.oiiors fo. i; jexamination and comments. Case is deferred to 0l .09.2015. 
i

i iALC2t20t5 iupnrrpcn pvr. LTD., lALCzt2Ots jDeferred 
II l_ I lzo.ot.zors i ijro:lHqrire ---inr-nr;.- -ffimf* -i

i i:01/80/050/001 t9/AMl6l l,:08/24/040/00061/AMl6t IZS.OS.ZOtS iOut",Or.09.20l5 ij Jn;i;i;;, rn.ffi"f,r,n,, 
"pprt*r*has b""" *",..pd;o-2ffi;i

:i€XatTllIlatlonandcommentS.Caseisdeferredto0l.09.20l5.

;-1m*"*,t^.]-ffi#;-j"- --l
li Ilzo.oT.zotsll
jt o+ po rir"- - - 

[nr-a nir; - - - - ILi.N"/D, t*zzfoof{iioffir* i

, i:0r/80/050t00_t56/AMt6/ ',:22t24/040t00g91lAyt6r i2s.0s.20rs ip1_",019e?9_ll 
ii lDecision: The com.ittee roteo that;Gffi*"" r*t t" MSME on20.07.20151] lfor examination and comments. case is deferred to b t .oq.zo t s. - " 
I

「

巨 硬 百 薗
扇 F~~~PartyNarnc LAXMI  ttedNo/Datc8お

0‐  Stttu∬   |

FК

″ 帖

  I  CISION貯
盤 F I温

d

t;Itosfo11. iffilli;.N"/D"t*0?1010826eh"-*. -i
I L!l/80/0s0/0010s/AMl6/ l:07t24t040t00034/AMl6t lze.os.zots loate:0l.oq.zors i

i i ; cape;,snz:orsl
i lfor examination and comments. Case is deferred to 01.09.2015. j

:

ICase No.:26/8/80-

106 ALC2/2015
Status:
Deferred

|

TI

Dire(

Mini
Hr

| |
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Party Name:BIO_TECH
iVISION CARE PVT.LTD
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‐Case No.:20/8/80-      IParty Name:BEST KOKI IMeetNo/Date:8/80-   status:     |
|  ・ALC2/2015          1AUTOMOTIVE PVT.LTD.IALC2/2015        1Deferred    l|  ・ALC2/2015          1AUTOMOTIVE PVT.LTD.IALC2/2015        1Deferred    l

20.07.2015                         ‐

IH21HQ File            lRLA File           lLic.No/Date:0510394434 1Defer      l
:01/80/050/00126/AM16/  :05/23/040/00036/AM16/  103.06.2015            Date:01.09.20151:U1/6U/UDU/UUiZO/AM16/   :05/23/040/00036/AM16/  103.06.2015            Date:01.09.2015,

1   1)ecisiOn:The Comrnittee noted that the flrm's application has been sent to MSME on 20.07.20151

1  1fOr examination and comments.Case is deferrcd tO ol.09.2015.                   I

Party Name:GESTEK   IMcet No/Date:8/80-    status:
‐FN∩ INFFPI)J∩ ppI、 /△ T口 |△ Irつ /っ∩1く           ,n^`^__^J

ICase No。 :21/8/80-

IALC2/2015 ENGINEERING PRIVATEIALC2/2015

:LIMITED 20.07.2015

II"γ
~hbrmttOn h 

К叩可 J割 .NQ 3 ofttmぬd Dendmり F∝ma

!ltt
,Case is deferred to 01.09.2015.

IDeferred

1輛蔦嘉蕊源而
…
瓢 瀞蕊繹 I  I面赫「

~~青
IDate:01.09.20151|   101/8U/050/00127/AM16/  105/23/040/00070/AM16/  103.06.2015            1Date:01.09.20151

Decision:The COmmittee nOted that DIPP has raised denciency in the applicalon Ofthe nilll宙 de

l13‐
HD No.12/86/2015-TSW/113 dated 20.07.2015 as under and decided tO send it to the fliHito furnish‐

2. Difference in exporl and import items
3. Details of manufacturing operations on import item, if any.
4. Details of any other inputs in export item, imported or indigenous, if any with value

thereof.

i--t:=-
i icase No.:28/8/8G jparty Name: GHEMICO iMeetNo/Date:8/8G -istrtr*i iALC2t2Lts isnrruErrcs LTD., ietcztzots ii*;.*aI i I iza ol.2ots 

rirr+ffiIRLA Fle-- tLir.N"/D;.o ywgqarlGr.,
i [It0/0s0/001i4/1vt6/ i:05/23t040/00076/AMl6l ios.oo.zots 1oui"'or.ol.zorsir; itor examination and comments. case is deferred to 01.0g.201 5.

Ｄｉ

Ｍ

‐
  ICase No.:31/8/80‐      Party Name:DEE     IMさ et No/bateiな ,80‐    stitiζ:     |

1 ,LC22015     1繋と録 鴨. 1錯″盤ピ    Peた rred  ‐
115 HQΠお
~~   ~~無

LA nお   ~ ~tぉ .、 6′5“8b;ibjう 4474 1De庭i 
… …
Ⅲ

I Ю1/80/050/00137/AM16/ 105/23/040/00082/AM16/ p8.06.2015     :Date:01.09.2015:
|  IDecisiOn:The Committee nOted that the■ 1111's applicatiOn has becn sentto DHl on 20.07.2015 for

l  examina」 on and comments.Case is dcferred tO ol.09.2015.                     :
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ヘ

product wise.

QuantitiesofimportitemsatSl'No'5&6inNos.alsoinadditiontotheirweight.

f .*::l;g;,::T,tffi 
i,t"::1#1h"r;Tr?f ":":ffi 

:T.:l;iLJi""i,iaittothenrmtorurnishl
I

reply:- 
Information in respect of Sl. No. 3. 4, 5,1 I & l4 of Standard Deficiency Format' exRort 

i

] Product wise'

\ Z. Quantities of import items at Sl' No' 2' 4' 6 &' 8 in Nos' also in addition to their I

i w"ight. 
=t 

of import rtems at "'.'" 
^'..]' :^ : ",,^":"",-: ? s ,( 

I

i :. Basis/justification for the quantities of "Test Coupons" at Sl' No' 3' 5 & 7 of list of i

I

i imPort items' _ i

lCase is deferred ,o i 1.09.m11 

-

卜91戦鼈『鶯鷲I常i∬憲I11二選罵‖

―

一

IPttrt,ヽ五ふも:ЁittLA :Mささ1ヽ 6/D農よ恵た6」  lヽitiζ : コ

l--tc"* Nrou^ bG 
*--1P"rtyN".";ISGEC 

-@Kt"G---l1 lu.czzors tHlrAq!;osEn- \lrrcztzots loeferrea I

1 i-- !ilMlrri \zo'07'201s '.^ - - - II !-- -,=--;--,; - -fr t;n;/n"t".osrorq+513lDefer i

I ine pire i[LA rir; - 
. . - ll,:n;b;G'osro]qas13

I l:01/80/0s0/001 3glAMr6l \:Osl73lc44oo040/3v1lg il0'06'2015 iDate:01'09'2015i

i p*,m,rr*ffi?,:T*:":;"; 
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Delhi‐ 11

No.:30/8/80-
Status:
Deferred

tt?l''-rnro.ration 
in respect of Sl. No. 3,4,5,11 & 14 of Standard Deficiency Format' export

Case iS deferred to 01.09.2015.

Name:ISGEC



丁「=百万面藤「
~

IFURUKAWA FIBRE
10PTICS PRIVATE

.LIMITED,

:ALC2/2015

120.07.2015

Deferred

~断
面蔦
「

~~~|

Deferred

IHQ File           lRLA File           Lic.No/Date:171000613卜 Defer
:O1/80/050/00135/AM16/  :17/24/040/00018/AM16/  11.06.2015            Datc:01.09.2015

1)ecisiOn:Thc(3olnnlittce nOtcd that thc flrm's appHcation has bccn sent to D()T on 16.07.2015 for

examinajon and cOmments.Casc is dctrrcd to 01.09.2015.

‐Case No.:61/8/80-

ALC2/2015

………・―……―……―…………… ‐M“tヽ。/5乱ぎ慧/86:~Party Name:KELD
IELLENTOFT INDIA    :ALC2/2015
:P.LTD               :20.07.2015

つ
ろ

田轟蕊蕊下閉扁蕊蕊
「
[需酔
3面δ160667躊蕊蔦

|

Decision: The Committee noted that the firm's application has been sent to DIPP on 17.07.2015 for
examination and comments. Case is deferred to 01.09.2015.

ICase No.:40/8/80‐
IALC2/2015

HQ File

IMcet No/Date:8/80‐

ALC2/2015
20.07.2015

Lic.No/Date:05103945671
:01/80/050/00146/AM16/    :05/23/040/00088/AM16/    15.06.2015            1

1Decislon:The COmmntee dccided to radfy the nolHド based on the recommendation ofDIPP宙 de lD
INo.12/86/2015 The―TSW/122 dated 20.07.2015 as under:―

"Advance Authorization may be ratified as under on repeat basis:

Quantity of import item at Sl. No. I may be allowed as applied
1.02 Kgs./Kg. content in the export products.
l. Quantity of each import item from Sl. No. 2to7,10, I l, 13 &

Nos. on net to net basis with accountability clause.
2. Quantity of import item at Sl. No. 8 may be allowed as 1.02

products as claimed by the firm.

饉l灘纂野獅詐ゝギ・
りmybealbd

Party Name:BAXTER
I(INDIA)PVToLTD。

lRLA F‖ e

Status:
Approved

122
for i.e.45349069.44 Grams asl

14 may be a1lowed as 1379176:

m廿./mtr.conte籠 h the expo■
|

as l.01 Kg。 /Kg.content in thel

ICase No.:38/8/80‐

IALC2/2015
Party Name:ISGEC     IMcct No/Date:8/80-    status:

IHEAVY ENGINEERING IALC2/2015       1Deferred
lLIMITED           20.07.2015

1231HQ File           lRLA File           Lic.No/Date:0510394578 1Defer
l  l:01/80/050/00144/AM16/ 1:05/23/040/00071/AM16/ 116.06.2015       Date:Ol.09.2015

1  1Decision:The Committee nOted thatthe nrm's applicadon has been sentto DIPP on 20.07.2015 for
l  examination and commcnts.Case is deferred to 01.09.2015.

1撫煙::漁熱ふ1
Mcet No/Date:8/80-

ALC2/2015
Status:

29
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I- purity of Nitrogen to be genera*d bylhe ,Nitrogen generation plant"

2. Basis/justification for the quantity of import item

is deferred to 01.09.2015.

iCase No.:55/8/80'

l,Lr,czzors
I
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‐Case No.:49/8/80-

ALC2/2015
Party Name:ISGEC    IMcet No/Datei8/80-
HEAVY ENGINEERING :ALC2/2015

ILIMITED

面 Filざ

~~~ 120.07.2015

,Status:

Deferred

HQ File ILic.No/Date:0510394648′ Defer
‐129 :01/80/050/00155/AM16/  :05/23/040/00091/AM16/  122.06.2015            1Date:01.09.2015

Decision:The Commi■ ce noted that the nrm's application has bcen sent to DIPP on 20.07.2015 fol

.    examination and cominents. I)IPP representativc prcscnt in thc mccting has requested for correct‐
icopy of the application which is being sent to them for examination and comments.

, iCase is deferred to 0l .09.201 5.

ICase No。 :51/8/80-      Party Namc:ISGEC    IMcet No/Date:8/80-   Status:
‐  IALC2/2015          HITACHI ZOSEN     :ALC2/2015        1Deferred
l                  LIMITED            20.07.2015         1

1301HQ File           lRLA File          Lic.No/Date:0510394649 1Defer
:01/80/050/00157/AM16/   :05/23/040/00097/AM16/  .22.06.2015            1Date:01.09.2015

1    1)ecision:The Corninittee noted that application ofthe flrm has been received and decided to send it

l  to DIPP for examinadon and comments.Case is deferred to 01.09.2015.

Case No.:54/8/80-
‐  :ALC2/2015

131 HQ File

PNEUMATICS(INDIA) IALC2/2015
PRIVATE LIMITED    20.07.2015

Party Name: SMC Meet No/Date:8/80- ,Status:

Deferred

蘭 玉 面 百

… … … … …

ILic.No/Date:0510394669 1Defer

:01/80/050/00160/AM16/  .:05/24/040/00111/AM16/  23.06.2015            1Date:01.09.2015

1Decision:The Corninittee noted that the f11111'S application has been sentto DIPP on 20.07.2015 for

lexanlinatiOn and cOnlments.Case is deferred to 01.09.2015.

Case No.:62/8/80¨

I  ALC2/2015
Party Name:POLY
MEDICURE LTD. 1造き棚Tc8/80-

120.07.2015

Status:
】)eferred

1321HQ File           lRLA File          Lic.No/Date:0510394667 1Dcfer
:01/80/050/00168/AM16/  :05/24/040/00131/AM16/  123.06.2015            Datc:01.09.2015

1)ecision:The(3ominittee notcd that thc nrm's application hぉ been sentto C`と PC on 20.07.2015 for
exanlination and comments.Case is deferred to 01.09.2015.

Case No.:66/8/80¨

|  :ALC2/2015
Party Name:POLY
.MEDICURE LTD.

IMeet No/Date:8/80‐
IALC2/2015

120.07.2015

l

Status:
Deferred

|..^|

1133町91ゃ      IRLA ΠL¨             匪 F~~~|
:01/80/050/00172/AM16/   :05/24/040/00132/AM16/  23.06.2015

,examination and comments. Case is deferred to 01.09.2015.

Ｐ
一
IALC2/2015

IMeet No/Date:8/80¨

:ALC2/2015
iStatus:警
陶

Party Name:BOYSEN
INDIA LIMITED

31 klg
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been sent tO MSヽ4E on 20.07.2015

1熙覇器響1踏胤甲甲
脚寵聖III_1

is deferred to 01.09.2015.

Case iS deferred to 01.09.2015.
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IHQ File           RLA File           Lic.No/Date:0510394679 1Defer
101/80/050/00154/AM16/  :05/23/040/00101/AM16/  .24.06.2015            1Date:01.09.2015

Decision: The Committee noted that the firm's application has been sent to MSME oiZn.Ol.ZOlS
for examination and comments. Case is deferred to 0l .09.201 5.

‐25.06.2015

bccn scntto MSME on 20.07.2015

1 賭嶽ii     :齋1配配i蕊辮瓢1153」ξ高
~お

MsME~“り面力Tち

レ2Nよ点、蕊i「W濡温ち扁
, :Decision: The Committee decided to ratify the norms based on

,No. Nil dated 20.07.2015 (copy to be sent io the firm & RA).
RA may take further action accordingly.

Case No.:47/8/80-

ALC2/2015

ICase No.:64/8/80-

ALC2/2015

143.HQ File

:01/80/050/00170/AM16/

Party Name:BHARAT
HEAVY ELECTRICALS
LIMITED

T00LS

~麗

誘蔦緻 I蔦
~

Mcet No/Date:8/80-

ALC2/2015
20.07.2015

Lic.No/Date:3010103544 1Defer

一Ｄｅ
一
ｄ
一

Ｖ

:Status:

Deferred

|

26.06.2015 ‐Date:01.09。 2015

FDecidm・
翻 出 i∬ ttti鍵 朧 鯛 需 翻 lTh… 1わ

MSME m笙 回

ョ
lfOreXaminttion and comments

Dl
M
“

S.No.218

Case No.A-02 M/s.LMT

(India)P宙。Ltd.,

HQFoNo.01/80/162/00004/AM16/DES― I Lic.No.&datc
Meeting No.08/16 RA.F.No.31/83/039/00004/AM15 3110065258
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Date:20.07.2015 Request for fixation of norms for

Annual requirement under para 4-24(v)

dt.06.02.2015

Decislon:NC noted that

to await comments from

S.No.219

.07.2015 for comments and decided

DHI.Case is defcrred to 01.09.2015.

Case Noo A-03 M/s.    LMT

(India)Pvt.Ltd.,

HQF.N6.01/80/162/00008/AM16/DES― I Lic.No.&date

Meeting No.08i 16 RA.F.No.31/83/039/00005/AM15 3110065291

dt.24.02.2015
Datc:20.07.2015 Request for fixation of norms for

Annual requirement under para 4.24(v)

the firm on 20'05'2015 to

furnish reply and decided to remind DHI to expedite comments. Case is deferred to 01.09-2015'

S.No.220

Declslon:The committee noted that comments from EPCG Di宙
sion are pending and 14m reminder dated

16.12.2014 has been senttO them for comments.The Committee decided to send a DoO.letter from Joint

OCif (JMG) to Additional DGFT (Shri Jaikant Singh), EPCG Division for expediting comments on

pending cases. Case is deferred to 01.09.2015'

221S.N

■可TT市董夏Ⅲ頭誦露輛亜薦繭需熙認胤悧
16.12.2014 has been senttO them for comments.The Comrnittee decil

ocpr (JMG) to Additional DGFT (Shri Jaikant Singh), EPCG Division for expediting comments on

pending cases. Case is deferred to 01.09.2015'

S.No.222

Ⅲ可西亜亡壼夏Ⅲ恵誦西需亜蔦電認躙訥:胤棚
16.12.2014 has been sentto them for COmments.The CommittCe deci

OCff (JMG) to Additional DGFT (Shri Jaikant Singh), EPCG Division for expediting comments on

pendingcasei. Cur" is deferred to 01.09.2015. \a*\,fyI

E

Case No.A/R‐98 M/s. Bharat

Heavy

Electricals Ltd.,

Hyderabad

50/C10573/AMH/DES.1 Lic.No.&date

Meeting No.08/16 RA.F.No.09/24/040/00223/AMll 0910043468

dt.09.09.2010
Date:20.07.2015 Fixation ofNorms

;.NO.ZZl

Case No.A/R-118 M/s.Bharat
Heavy

Electricals

Ltd.,

Hyderabad

/AMH/DES.I Lic.No.&datc

o910043002

dt.06.08.2010
Meeting No.08/16 RA.F.No.09/24/040/0016ソ/AⅣlll

Date:20.07.2015 Fixation of Norms

HQF.No.01/80/050/01450/AM壁 望≧至二
Lic.No.&date

Case No.A/R-140 M/s.Alstom
PrOieCtS

India  Ltd.,

Mumbal

Meeting No.08/16
-3/24/042/00205/AM04

0310247081

dt.12.01.2004
Date:20.07.2015 Fixation ofnorms
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S.No.223

Case No.A/R-116 M/s. Flovel

Energy Pvt.

Limited,
Faridabad

HQF.No.01/81/050/00396/AMH/DE

S.I

Lic.No.&date

Meeting No.08/16 RA.FoNo.05/23/040/00135/AMll 0510271787

dt.31.08.2010Date:20.07.2015 Request for fixation of norms

Decision: The committee noted that the firm vide its e-mail dated 10.07.2015 had requested to grant
another opportunity for Personal Hearing after 28.04.2015. Accordingly, the firm was granted Personal
Hearing on20.07.2015. The committee noted that the representatives from M/s Flovel Energy Pvt. Ltd.
appeared for the Personal Hearing on20.07.2015 at 3.00 PM and this hearing was attended by S/Shri S.S.
Sorot and Pramod Kumar Rai, on behalf of the firm.

The committee further noted that firm's representatives submitted oral submissions / explanations.

The committee further noted that while making oral submissions, the representatives referred to the
detailed contentions made in the written submissions and explained the same at length to the committee.
The committee took note of the oral submissions being referred to by the representatives and gave a
patient hearing to the detailed oral submissions made by the firm which continued up to 3.30 pM.

However, on hearing the oral submissions made by the firm, NC decided to request CLA, New Delhi to
verify and provide copies of all amendment sheets issued for this AA, in chronological order, indicating
the description of import and Export items and ITCHS Code of the import and Export items. NC also
noted that DHI has already provided comments forthis case. Case is defened to 01.09.2015.

Decision: The committee noted that the firm to DHI
07.04.2015 for comments and decided to remind DHI to expedite comments.
Case is deferred to 01.09.201 5.

Decision: The committee a ecommendation of Ont vide UO Noj
(69y15-TSW (B)/247 dated 06.07.2015 (copy to be sent to the firm & RA).
RA may take further action accordingly.

S.No.224

Case No.A/R-121 M/s. Thermax

Ltd., Pune

HQFoNo.01/80/050/01550/AM09/DES.I Lic.No.ぷι date
Meeting No.08/16 RA.FoNo.31/24/040/00296/AM09 3110036393

dt.11.12.2008Date:20.07.2015 Request for revision of norms.

S.No.225

Case No.A/R-143 M/s.

Truetschler

India Pvt. Ltd.,
(Formerly

M/s. Trumac
Engineering

Co. Pvt. LTd.,

HQF.No.01/80/171/00223/AM15/DES.I Lic.No.&date
Meeting No.08/16 RA.F.No.03/95/039/00005/AM10 0310608317

dt.29.12.2010ate:20.07.2015 Request for Fixation of ad-hoc norms.
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S.No.226

Case No.A/R-146 M/s.Man Trucks

lndia  Pvt.  Ltd.,

Pune

HQF No.O1/80/050/00830/AMH/DES.I Lic.No.&date
Meeting No.08/16 RA.F.No.31/24/040/00119/AMll 3110046183

dt.29.12.2010Date:20.07.2015 Request for fixation of norms.
Decision: The committee noted that the firm's reply dated 01.06.2015 has been sent to DHI on
08.06.2015 for comments and decided to await comments. Case is deferred to 01.09.2015.

S.No.227

Decision: The committee noted that the firm's request dated 02.01.2015 has been sent to C&PC on
03.03.2015 for comments and decided to send a d.o. letter to JS, C&PC to expedite comments.
Case is deferred to 0l .09.20 I 5.

S.No.228

Decision: The committee noted that the firm has not replied to the deficiency (raised by DHI) letter sent

to the firm on 07.05.2015 and decided to issue reminder to the firm to expedite reply.

Case is deferred to 01.09.2015.

S.No.229

Decision: The Committee noted that the firm's request dated 02.02.2015 has been sent to DHI on

15.04.2015 followed by reminder on 09.07.2015 for comments and decided to await comments.

Case is deferred to 01.09.2015.

S.No.230

Decision: The committee noted that the firm's request dated 13.02.2015 has been sent to C&PC on

07.04.2015 followed by reminder dated 09.07.2015 to expedite comments.

Case is deferred to 01.09.201 5.

Casc No.A/R-161 M/s.  Automat
lrrigalon   Pvt.

Ltd。,   Shahdara,

Delhi

HQF.No.01/80/050/00138/AMH/DES.I Lic.No.&date
Meeting No.08/16 RA.F.No.05/23/040/00013/AM15 0510385020

dt.25.04.2014Date:20.07.2015 Request for fixation of norms

Casc No.A/R‐ 17 M/s. Larsen

& Toubro

Ltd.

HQF.No.01/80/050/00349/AM15/DES.I Lic.No.&date

Meeting No.08/16 RA.F.No.03/95/040/00180/AM15 0310786804

dt.14.07.20014Date:20.07.2015 Request for revision of norms

Case No.A/R-21 M/s. Larsen &
Toubro Ltd.

HQFoNo.01/80/050/00277/AM14/DES.I Lic.No.&date

Meeting No.08/16 RA.F.No.03/95/040/00170/AM14 0310739825

dt.02.07.2014Date:20.07.2015 Request for revision of norms

Casc No.A/R‐25 M/s. Poly

Medicure Ltd;
HQF.No.01/80/050/00270/AM15/DES.I Lic.No.&date

Meeting No.08/16 RA.F.No.05/24/040/00118/AM15 0510389511

dt.09.07.20140Date:20.07.2015 Request for revision of norms

SoNo.231

Case No.A/R-26 M/s. Poly .HQF.No.01/80/050/00286/AM15/DES.I Lic.No.&date
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Meeting No.08/16 Mcdicure

Ltd;

RA.F.No.05/24/040/00197/AM15 0510390116

dt.05.08.2014Date:20.07.2015 Request for revision of norms
Decision: The committe .O2.zol5 has been sentlo Earc oi
07.04.2015 followed by reminder dated 10.07.2015 to expedite comments. Case is deferred to
01.09.2015.

07.04.2015 fo1lowed by renlinderdated 10.07.2015 to expedite cominents.

Case is deferred to 01.o9.2015.

Decision: fhe
07.04.2015 followed by reminder dated 09.07.2015 to expedite comments.
Case is deferred to 0l .09.20 I 5.

Decision:TheCommitteenotedth@tereplytothedeficiencyletter(raised
by DIPP) on28.04.2015 followed byreminder lO.O7.2Ol5 and decidedto issue final remindertothe firm
to furnish reply.
Case is deferred to 01.09.2015.

S.No.235

Case No.A/R-30 M/s.

Micron

lnstruments

P.Ltd;

.HQF.No.01/80/050/00515/AM15ノ DES.I Lic. No.&date
Meeting No.08/16 RA.F.No.05/24/040/00360/AM15 0510391970

dt.13.11.2014Date:20.07.2015 Request for revision of norms

Decision: The Committe
by DIPP) on 28'04.2015 followed by reminder 10.07.2015 and decided'to issue final reminder to the firmtorumishrepry. 

V;i_\;f
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S.No.232

Case No.A/R-27 M/s.  POly
Mcdicure

Ltd;

.HQF.No.01/80/050/00288/AM15/DES.I Lic.No.&date
Meeting No.08/16 RA.F.No.05/24/040/00422/AM14 0510378497

dt.06.02.2014Date:20.07.2015 Request for revision of norms

S.NO.233

Case N5。 A/R-28 M/s. POly

Medicure

Ltd;

.HQF.No.01/80/055/oo268/AM15/DES.I Lic.No.&date
Meeting No.08/16 RA.F.No 05/24/040/00165/AM14 051038660

dt.ll.07.2014
Date:20.07.2015 Request for revision of norms

S.No.234

Casc No.A/R-29 M/s.

Micron

lnstruments

P.Ltd;

.HQFoNo.01/80/050/00589/AM15/DES.I Lic.No.&date
Meeting No.08/16 RA.F.No.05/24/040/00459/AM15 0510392622

dt.30.12.2014
Date:20.07.2015 Request for revision of norms



S.N6.236 Ⅲ 5D“ II
~Lico No.&

date訥 0.A/R-45 M/s.~Chemico
Synthetics  Ltd.,

Ghaziabad(UP)
0510390776

dt.27.08.2014

…

ν16

面 07.2015 ii of tvtsUg ride

置翼Tttl潟酬 |

Case iS deferred to 01.09.2015.

RA may take further action accordingly'

Case iS deferred to 01.09.2015.

S.No.238

case is deferred t0 01.09.2015.

SoNo.239

presentative preSent in tnc

for the folloWing information from the flrm for COnsideratiOn oftheir Case:―
Iこ
繰 iI詭TふtNIS Standttdお

r dby COmpoJdOn".

esent in the

for thC fOHOwing infOrmatiOn from the fI111l fOr consideratiOn oftheir Case:‐
Iこ::品li詭IttINISStandttdbrJbyCOmpoJdOn".

Ю call
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S.No.237

mOdiflcation ofnolHiS

Lic.No.&date
CasC NO.A/R‐46

LiぶFI 3110047051

dt.22.02.2011Mceung No.08/16

D-ate: zo.oz.2ot 5

Lic.No.&dateAM13/DES
M/s.   AutoCOmp

lndia PVt. Ltd.,

Nadk(Mah。 )

石裏飛0.A/R‐47

3110054970

dt.13.07.2012
更π丁雨丁覇雨百万屁画面面4/AM13

c面on /

modification of normsData-e ?0.07.2015

HQFoNo.01/81/050/00427/AMH/DES.IM/s.  AutoCOmp
lndia  PVt.  Ltd.,

Nashik(Mah。 )
…

.A/R-48

ytooqsz'g
dt.28.10.2010

望AMH
Mceting No.08/16 dic“ on
iFlo.ot.zots

感T為 1:↓ぶlお:高i語 10mmeimbrconSid∝“
on otthdr cttα―

``Copy ofrelevant NIS Standard fOr aHoy cOmpOSition''.

lo

Mceting No.08/16

Lic.No.&
date

of norms
to

Comm Vν・ Vυ ~・lttec Lilat tH●

Case iS deferred to 01.09.2015.



S.No.240

Decision: The Committee noted that the
for the following information from the firm for consideration of their case:-

"Copy of relevant NIS standard for alloy composition,,.
Case is deferred to 01.09.2015.

Decision: The Committe
for the following information from the firm for consideration of their case:-

"Copy of relevant NIS standard for alloy composition,,.
Case is deferred ro 0l .09.20 I 5.

Decision: The Committe. n
12.05.2015 for examination and comments.
Case is deferred to 0l .09.201 5.

Decision: The Committe ficiency in the firm,s request ?at#
06'04'2015 vide ID No. 12186/2015-TSW52-A/R dated 20.07.2015 as under and decided to send it to the
flm tO furnish reply:―

時いf

Case No.A/R-49 M/s. Autocomp
India Pvt. Ltd.,

Nashik(Mah.)

HQFoNo.01/81/050/00490/AM12/DES

・ I

Lic.No.&date

Meeting No.08/16 RA.F.No.31/83/040/00206/AM12 3110052368

dt.13.01.2012Date:20.07.2015 Request for clarification I
modification of norms

S.No.241

Case Noo A/R-50 M/s. Autocomp
lndia Pvt.Ltd.,

Nashik(Mah。
)

HQFoNo.01/81/050/00189/AM14/DES

・ I

Lic.No.&date

3110058599

dt.03.06。 2013

Mceting No.08/16 RA.F.No.31/83/040/00020/AM14
Date:20.07.2015 Request for clarification I

modification of norms

S.No.242

Case No.A/R-51 M/s.    spirotech

Hcat Exchanger

Pvt.Ltd.,Pune

HQF.No.01/80/050/00265/AM15/DES

・
I

Lic.No.&date

0510389675

dt.14.07.2014

Mceting No.08/16 RA.F.No.05/24/040/00154/AM15
Date:20.07.2015 Request for revision of norms

S.No.243

Casc No.A/R‐52 M/s.   Sartorius

Stedium    lndia

PVt.    Ltd.,
Banga10re

HQF.No.01/80/05

・ I

Lic.No.&date

0710105701

dt.11.07.2014

Meeting No.08/16 RA.FoNo.07/24/040/00136/AM15
Date:20.07.2015 Request for revision of norms
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l. Information in respect of Item at Sl .No. 4 & 5 of Standard Deficiency Format-export product

2. [?"Lr,,"" in respect of Item at Sr. No. 11 of Standard Deficiency Format in respect of import

3. $:H"TH,:ili;31looi3"s to be manufactured from import item at Sl. No. 20to25, details of

components *iif' n"t weights thereof may be indicated'. ^
4. Information in respect of Item ut st .No.'r+ of standard Deficiency Format for import items at Sl'

No 62 to 65.

Case is deferred to 01'09'2015'

s.No.244

宙de D

Ised as pertte nsts submhedbyme■
m宙 de mdr

濡鷺鰍き
儡醐htti懲

難齢轟#ぱT群謬|:¶臨∬1島お州『

寵.ぢ榔 c allowdお 279553 Kgs a‐“
3聰&絶‐Ontent in the

t讐Ⅷ:躍撚 X‐as 42 N∝ .σO劉 4Kがう
On n∝ わnd bぷ s宙ぬ

.No.4 may be a110Wed as 23 Nos。 (86 Kgs.)on net tO net baSiS With

No.5 may be a110Wed as 49.22 MeterS(7823 Kgs.)inClus市
e ofO.74%

:i.No.6,7&8(Welding COnSumables)may be a110Wed as 52240 Kgs.

::離
i::1羊

iportitems may be reViSedby E)GFT/RA as per p01iCy

RA may take further action accordingly'

HQF.No.01/80/050/00517/AM14/DES.IIWs La.sen &
Toubro Ltd',

Mumbai

前 A/R-53

dt.17.01.2014
更西丁雨τ了ヌ万万薫薫D83堅AM14

¨ .oν 16

@ent of--out 2o.o1.zots

s.No.245 И

“

DES Lic.No.&date
続 .A/R-54 IFl-arsen &

Toubro Ltd.,

Mumbai
面 788987

dt.10.09.2014
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Meeting No.08/16 ent  Of

|
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Decision: The committee noted that the firm's representation dated 19.05.2015 has been sent to DHI on
22.05.2015 for comments and decided to await comments. Case is deferred to 01.09.2015.

S.No.246

Case No.A/R-58 M/s. Roulunds
Braking  (India)

Pvt.LTd., New
Delhi

HQF.No.01/80/162/00093/AM16/DES

・
I

Lic.No.&datc

Meeting No.08/16 RA.F.No.05/88/040/00670/AM03 0510074068

dt.29.11.2002Date:20.07.2015 Request for revision/amendment of
norms

Decision:The cOminittee noted that the flrm had sublnitted a representatiOn dated 06.06.2015 infolHling that

they were issued Advance Licence No. 0510074068 dated 29.ll.2002 by the Omce ofthe JOint E)irector

Gen∝J OfF∝dgn Tndい ew Ddh cL村 .As p∝ ぬeb∝n∝ ぬeh品 ■■em aξ .表L.11薦
‐

I:花意
of Friction PIlix,which was cOnsidered by the Norms Corninittee fOr ЯxatiOn ofthe n0111ls in its meeting No.
48/2003 dated ll.o3.2003.The cOmmiiec dccided to ratify the Hcence and,inter‐

alia,the norms for the
impOrtitem at S.No.l were as under

The quantity ofimpOrtitem No.l may be reduced to 4338 kg。
(inCiusive of 50/O wastage)。

2.   The arm in its representation submitted thatthey have nled wP(c)No.5612/2015 in the High COurt

of Delhi and the HOn'ble High cOurt vide its Order dated 28.05.2015 has directed to issue notice to the

respondents.It was alsO stated that One ofthe prayers in the WP is that 4338 kgs.Ofimport item Friction Mix

recomrnended by the NolHis Committee contains a typOgraphical error which shOuld be considcred and

re宙 ewed by the NolHIs Committec,to rec」 fy itt0 43338 kgs.

3.    In this regard the CLA vide letter F.No.05/88/40/503/AM03/ZALC-1/CLA dated Nil,received in the

E)GFT On 17.06.2015,has enc10sed a copy ofthe writ petition and has requested the No:lHs COmrnittee fOr

taking an early actiOn and infornling the Outcome ofthis case to them so that they can take necessary steps in

this matter.

4.   The COmmittee also noted that the CLA had passed an AdiudiCalon Order dated 07.05.2010

irnposing a penalty of Rs.One crore on the nllH.The comlnittee further nOted that the flllH flled an appeal

against this AttudiCatiOn Order,which was dismissed through order_in‐Appeal vide F.No.H/82/2010‐
11/ECA‐ 1/3676 dated 21.02.2012.

5.     A copy ofthe said representation along with cOpy Of aH documents was sentto the D/o MSME vide

ID Note dated 22.06.2015 for exanlinatiOn and comments.

6.     This case was cOnsidered by the NollllS COrnmittec l in its meeting dated 06.07.2015。
 During

deliberations in the meeting it、 vas felt by the COrninittee that prima_facie there appears to be a typographical

error. It was also observed by the Committee that during the process OfinalizatiOn Ofthe appeal subnlitted

bythe im,they were asked to subml ce■ Jn documentsto arive tt a dedsbn,and the appeJ was tteCted
since the flrln did not submit any documcnts.In orderto procecd furtherit was decided by the Committee that

the flrm may be requested tO subnlit cOpy of the export shipping bill whereby exports were made for

discharge ofexpOrt ObligatiOn under Advance AuthorizatiOn No.0510074068 dated 29.11.2002 ANl〕
a copy
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of consumption register showing the usage of Friction Mix under the above Advance Authorization and the

case was deferred for the next NC tuteeting to be held on 30.07.2015. Accordingly, a letter / e-mail dated

?] " 'H#;;;[:j:j::,1il."0 this case in its Meeting dated zo.o..zotsand noted that the nrm vide its

reply dated 0g.07.2015 has submitted copies of comprete fourteen shipping bills, statement certified by

chartered Accountant showing the quantity of exports made &.raw material utilized through each of the

fourteen shipping bi,s and a statement ...tifr.d by chartered Accountant showing the actual quantity of

Friction Mix imPorted bY the firm'

S.onthebasisofcopiesofallthesepapers,thecommitteeobservedthatthefirmhadutilized
54413.613kgs. of import item Friction Mix in the export product'

g.Accordingly,theCommitteedecidedthattherewasatypographicalerrorinthequantity
recommended for the import item at S.No.l i.e., Friction Mix, by th" No.ms committee vide Meeting No'

4gtzoo3dated 11.03.2003. As such, the committee decided to rectif, the quantity for the import item at

S.No.l i.e., Friction Mix with following recommendations:

(i)ThequantityofimportitemNo.lmaybereducedto43333kgs.(inclusiveof5%wastage).
(il)Thereisnochangeinother,..o*,.ndationsoftheNormsCommitteeMeetingNo.48/2003

datedll.03.2003forAdvanceLicenceNo'0510074068dated29,|1.2002.
(iii)ThisrectificationismeantonlyforthepurposeofregularizationofAdvanceLicenceNo.

0510074068 dated 29'1 l '2002'

CLA may take necessary action accordingly'

S.No.247
HQF.No.01/80/050/00516/AM15/DES

Tic. No. & date

case No.A/R‐60 面   ISGEC
HcaVy

Engineering Ltd.,

Nolda

0510392009

dt.14.11.2014neeting No.08/16
Renllesi fOr rcvls10n ofnollllS

Dnte1 20.07.2015 天f nHI vide lD

騨乳Ⅷ鵬酬i

RA may take further action accordingly'

S.No.248
HQF.No.01/80/050/00568/AM15/DES

百ic.No.&date
case No.A/R-61 M/s.   ISGEC

HeaVy

Engineering Ltd。 ,

Yamunanagar

0510392350

dt.10.12.2014Mceting No.08/16

面 20.07.2015 DIPP on
at the firm's request

14.07.2015 for comments and decided to await comments'

DI

dated

Case iS deferred to 01.09.2015.
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S. No.249

Case Noo A/R-62 M/s. Chemico

Synthetics Ltd.,

Ghaziabad

HQF.No.01/80/050/00523/AM15/DES

・ I

Lic.No.&date

Meeting No.08/16 RA.F.No.05/23/040/00342/AM15 0510391879

dt.07.11.2014Datc:20.07.2015 Request for revision of norms
Decision: The committee decided to modify the norms based upon the written comments of MSME vide
UO No.30 (2350y14-ME dated 03.07.2015 (copy to be sent to firm and RA).
RA may take further action accordingly.

S.No.250

Decision:Thecommitteenotedthatthefirm,srequeStaateMI614.0720G
for examination and comments. Case is deferred to 01.09.2015.

Decision: The committee decided modify tha norms based o
No.12/86/2015‐

´
「 SW/64-A/R dated 20.07.2015 as under:―

l. Import items at Sl. No. 11 & 12 put together may be allowed upto 0.5 % of FOB value of exports.2- Rest of the import items may be allowed as per SIoN at sl. No. c-lggs.
This modification is for regularization of the above mentioned RA.

RA may take further action accordingly.

Decision:TheCommitteenotedthatthefirm,SreenttoDIPPon
15.07.2015 for cornlnents Casc is deferred to 01.09.2015.

S.No.253

Case No.A/R-63 M/s. Bharat

Heavy Electricals
Ltd., Haridwar

HQF,No.01/80/050/00485/AM15/DES

・ I

Lic.No.&date

Meeting No.08/16 RA.F.No.61/24/040/00057/AM15 6110001261

dt.06.01.2015Date:20.07.2015 Request for revision of norms

S.No.251

Case No.A/R-64 M/s. Videocon
Industries Ltd.,
Mumbai

HQF.No.01/81/050/00185/AM08/DES

・ 1

Lic.No.&date

Meeting No.08/16 RA.F.No.03/95/040/00317/AM08 0310434584

dt.29.06.2007Dtte:20.07.2015 Request for revision of norms

S.No.252

Casc No.A/R-65 M/s. Videocon

Industries Ltd.,
Mumbai

HQFoNo.01/80/162/00194/AM10/DES

・ I

Lic.No.&date

Meeting No.08/16 RA.F.No.03/95/040/00012/AM10 0310527117

dt.03.07.2009Date:20.07.2015 Request for revision of norms

Case No.C_02 M/s. Schmtetz

India P. Ltd;
HQF.No.01/80/171/00021/AM15/DES.I

Meeting No.08/16 Request for fixation of wastage norms M/s. Schemtetz
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nOted that the '07 '20lS for comments

and decided to await comments'

Case is deferred to 01.09.2015.

krr\,r

.8(c)of Foreign
Datc:20.07.2015
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二
〔 Department of Heavy lndustry

TSW(B)Section

Item No zo islerEGO.
Remaining items frOm sl No l t0 129′

On net tO net basis with nil wastage and accountability,

■=T,No13010 160aresparesaspersparespOlicv_鞣rillF.望 :,0計esparesls百革基
ι
::1置This issues with the approval of JS. i

I r )--\-'i---.---.--
(K. KTiwari)

lndustrial Adviser
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Dated 19/6/2015
Subiect:Rati■ catiOn OfA A No o910o55381 0f M/s BHEL Hyderabad
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一　（ Ministry

TSW(B) Section

subject: Application of M/s Alstom Transport India for
ratification of norms of AA no 0710095554 dt 23-05-13 .

DES-I, DGFT may kindly refer to the above mentioned AAs
of M/s Alstom Transport India. Firm's letter of dated 27-
01-15 has been examined. The firm may be asked to
submit following information.

1. ThdfG-.has given statement of wastage for item no
283 to 309. But raw material appears a1 sl no 232 to
256. The quantity also does not match. This needs
clarification.

2. The amended list of import as informed earlier also
not available.

3. The frrm has onry given the statement of wastage.
The firm to submit calculation of all items whose unit
is not in number supported by Engg drawing.

4. The reason for different total -numoer -or 
inputs

though export product is same.

The above issues with the approval of IA(KKT).

DG「l‐′Fl~DO′ DES― I

Development officer

14-07-15

Deptt.Of HI′ tJo No 3(32)/13-TSllV(B)(1こ

う)dated

時 tヽll√
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GOVERNMENT OF rNDrA fr, (r,lЭ

`,匡
献鎌響¶― PT……1_^ゴ百じっ1)/ⅣIINISTRY OF COMMUNICATIONSAND INFORIIAT10N TECHNOLObV

…

鎌 Wヨ1-師
DEPARTPIENT OF ELECTRONICS AND INFORDIAT10N TECHNOLOGY

Website: www.deity.gov.in

uuI

No。…..“…“w_27/17/2014-IPHW

肺
Date..。
.9,「2015

Yours faithfully

M/s. Transasia Bio Medicals Ltd.

Transasia House, 8,Chandivali Studio Road

Mumbai, Maharashtra - 400072

sub: Application for ratification of norms of Advance licence No. 0310771504
issued to M/s. Transasia Bio Medicals Ltd. Mumbai

ぬ d22価
掏

Please refer to your letter. IEC No. 0397057946 dated 1.5.2015 forwarding informatio on the
subject mentioned above.

2' ln this regard, it is sated hat vou have not provided the rvastage invclved in manufacturing pi.ocess
for sl. No' 32,34,36,93,95, L2g-1.32,222,2s4,2g7,331.,337, 35g and 359 and also not provided the
details of item under L set of sl. No. 271,333.

3 Youarereguested to providethe aforesaid informationtoenablefurtherprocessingofthecase.

,NW。

・

誦

{Saura〔 |〔:i]〔i:l,´

´̈́"

Scientist'B'

Copy to:

Shri Praveen Sharma

Dy. Director General of
Foreign Trade w.r.t.
O/o DGFT

Udyog Bhavan

New Delhi
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ELECTRONICS NIKETAN
6,C.G.0。 COMPLEX
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DGF丁 |.D..No.01/80/50/00007/AM15/DES-1/29 dated 9。
4。 2014
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Ministry of Heavy lndu,Iり es&Public Enterpriξ

Department of Heavy Industry
丁SW(B)SectiOn

1. Ouantitv of iterr1. Quantity of itemЧuan[lty Or item n0 4&6 of import dOes not match with
quantity of the calculatiOn oivencalculation given.

含「聖腎ЧT呈聾fuqro wEkel門 pe is not avallable.S no ll σ sDLibr ζξ
~融

:苗 亀[υ‖∬Ъ瑞
じ
しⅣeR onlystatement OF wnc「ハ∩_h._Rハ ^^^:.___statement of wastage has 

'b.en 
given.

２

３

The above issues with the approval of IA (KKT).

I

./>
l_,

DeveropmS;i,|#HI
08-07-15
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subject: Apprication of M/s GEA BGR energy system forratification of norms of AA no 041015g190 dt-07-oB_L4.

DES-I, DGFT may kindry refer to the above mentioned AA cf GEABGR energy System. Firm's repry or oated i+-oq-lI, has been
i#3g::,1r. 

rhe rirm mav be asked 1; submit roiro*ins

Deptt.OF HI′ uc)No 3(134)/14‐Tsvv(B)(二

〕》 dated
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ハ Offlce ofthe development COInmissioner

Micro small&medium Enterpriscs

PIECHANICAL DIVISION

SuttCCt Adv.Atlthorization no 0510390631 dated 21.08.14 in

30(211)/2014‐ME

respect of M/s Deepcka

Expolts Pvt Ltd

The flrm has requ9Sted for modiflcation in the ilnport product description.Earlier they

were il■ porting tto types of steel,but now only single type of stecl is being imported.

Norms may be fixed as follows:-

. ,o,ffi of export product is 6476 kgs.

o Import descriptiorr rnay be rnodified to Steel Sheets Grade 1065 5mnr x 710 mnt

x 2000 rnm.

. Import may be allowed for'7115 kg inclusive of 10.7oh wastage after affecting

1/3'd recovery for scraP.

This issues with the approval of Director (ME) for taking view by NC.

/'/ tq"*
""\7(K.S. Sodhi)' AD (ME)

Shri Haradhan Das,FTDO,DGFT Udvog Bhawan New Delhi

O/O The DC(MSME)ID note no 30(211)14‐ME dated 20.07.15
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Ministry of Heavy lndustries&PubHc ElterpriSe
Departrnent of Heavy lndustry
丁SW(B)Section

SutteCt:ApplicatiOn of M/s ISGEC Ltd for ratification of nOrms of
AA no 0510393476 dt 04-03-15.

DES― I′ DGFtt may kindly refer to the above mentioned licenses Of
M/S ISGEC Ltd.Based on the information we may recOmmend the
fo‖ owing:

ExpOrt
400丁on Mechanical Press-l Number
m

SI.

No。

Item Recommendations

1 Non Alloy
steel plates

ur retevant grade & thickness may be added
!o tle description. euantity as per SION C_
7647

2 to

10
しυHIPUHCHL5 uncler tコ N-4 wlth accountab‖ ity.

The above issues with the approval of IA(KKT).

Import

DGF「′FFDO r DES― I)
Deptt.Of HI′ uo No3(140)/15-TSⅥ′(B)

0
ヽゞ

dated

〆
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B.C. Nayak
Development Officer

29-o6-15
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Shast面 Bhawan,New Delhi l10 001
Dated the 」une 01,2015

To

M/s ANGIPLAST PVT LTD,
Plot No 4803 GIDC Phase‐ IV,
VATVA,
AHMEDABAD.GU」ARAT-382445

Sub.: Request of Mノ s.Angipiast Pvt Ltd.,Ahmedabad forfixation of Norms in respect of:

紺肝劉:メJ8鷺離」G聯ご
15.12.2014(Non Pyrogenic Sterile

lntravenous:nfusiOn Sets)
15.122014 (do)

Sir.
I am directed to refer to your Advance Authorization Applications received from O/o

DGFT on the subject cited above. You are being advised to submlt the following information :

1. Technical specifications, 7o composition (by weight) along with specific end use/application
and the copy of export order for the export product in respect of above Advance'License
may be furnished.

2. Detailed and quantity of other_ indigenous inputs to be used in the manufacture ofthe export
product may be indicated. you have applied for the import in respect of above Adr"n."

- License is to be imported in rolls or in cut sizes, the compiete details may be furnished.3. You have also applied for the import of polypropylene with NIL wastage. wnetner
Polypropylene to be imported is in granure form or-iomponents made of p;orypropyrene,

. the complete details may be furnished with documentary evidence.4. Details and quantity of other indigenous inputs to be usld in the manufacture of the exportproduct may be indicated.
5. Detailed manufacturing process alongwith justification for wastages, if anu, at each stage

and also on each of the raw material may be furnished.
6. complete material balance indicating input and output material on weight to weight basis

at each stage of manufacturing process..
7. Details of production of export product under reference during the last three vears as NlL.- lf the production has not commenced in the past, the oeiaits rEfrJGil6Gment or

production may be furnished duly certified by CA.
8. Small sample of export product and import products, if feasible.
9. Any other relevant information.

喝dr 釧 Wよ
」oint lndustrial Adviser

Tel:011_23071442
丁elefax:011-23071187
Email:omsharmaonttin

閾 m m24 AVVn讚

LゞI^´

III)ダ  貪:v:1::[|::1::N:: ::1:1:1188:::::
iii)   Advance License No. 0810134053 dated

iv)   Advance License No. 0810134052 dated

♪ゝ゛

∨/… :洲:]器:締巌i兎難識堀鞘瑞憮芯E釧″Ю
dated ll o2 2015 and(4)01/80/050′ 00550/A,И -15/DES-1/1782 dated ll o2 2015

濠 ^鍵̂轟
き鷹高i馬 ia｀ 〕
Chemicals&Fertil zers

、こ ■[[´  
「
1,1: 4-こ

=―

Department of Chemicals & Petrochemicals

PARlyEEN SHARMA

鵬醐椰魔癬孵
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Department of Heavy lndustry 'Za\ ) \

^ IttC-l Meeting dated 2o/7 /201_5

NC may take a vieiv @
(K.K.Tiwari)

lndustrial AdviserNC― l

卜」もヽ|√

5.No AA No Name

EP: Boilerpr"rrrffi
NTPC Karanpura, weight 16OOMT through
BHEL.

I 
ltem t of Relevant dia@ 1..O2KelKe

I ltem 2 Net to net

-

EP:BoilerAuxil@
Louvers, Gates Fans.
Item L, to 4 as per C-1647
Item 5,6-Net to net

74 310795588 Alstom

1,42 410160712 BHEL

IE

／
１
レ電

@'*



´

一

´

F NC 46011≠ 35/2001-PC‐ 11

Government ofindia

Dep鼻籠Ψ』iよ∬留:S∫霧電『蔀にJs
Room No 223,A

Shastn Bhawan,New Delhi-11000
Dated the 」une 04.2015

To

M/s. BIO-TECH Vision Care Pvt Ltd ,

401, Sarthik ll, OPP - RajPath Club,

S.G. Highway, Ahmedabad.,
Guiarat - 380 054.
E. Fax : 9t-79-40033767
Email lD : intb usiness @ biotechvisio nca re com

Subject:AdvanceAuthorisationApplicationfromM/s.Bio-TechVisioncarePvt.Ltd,
Gujarat tor tne import of inputs against.the export of export of-Hydrophoble

Aciylic Foldable lntraocular'Lens in Preloaded Delivery system for 10000.000

No. 1ear"n"" Authorisation No' 0810135{97 dated 06'05'2015}'

Sir.
I am directed to refer to your advance authorization applications_ received from O/o DGFT

on the subject cited above. You are 
-being 

advised to submit the following information :

1. Technical specifications, % composition (by weight) along 
. 
with. specific end

use/application and the copy of export order for the export product in respect of

ttyOropnoUle Acrylic Foldabie lntraocular Lens in Preloaded Delivery system may be

furnished.
2. Chemical name, Technical specifications along with foreign suppliers catalogue for
item of import i.e. Hydrophoble Acrylic Foldable lntraocuiar Lens may be furnished.

3. Detailed and quantity of other indigenous inputs to be used in the manufacture of

the export product may be indicated.
4. Detailed manufacturing process alongwith justification for wastages, if anu, at each

stage and also on each of the raw material may be furnished.
5. Complete material balance indicating input and output material on weight to weight

basis at each stage of manufacturing process.

6. Details of production of export product under reference during the Eg|!@ygelg
duly certified by CA may be furnished. lf the production has not commenced in the past, the

details from commencement of production may be furnished duly certified by cA.
7
8

詢 ぁ
Joint industrial Adviser

Tel:011-23071442
Telefax:011‐ 23071187
Email:omsharma@nに in

Small sample of export product and import products, if feasible.
Any other relevant information.

Copv to: Shri Haradhan Dass,DES‐ 1,FTDO O/o DGFT,Udyog Bhawan,New Delhト
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F Nc 46011/35/2011-PC-11
GoVernnnent oflndia

Dep∬麻:P』:よ錦留:S∫ξttrlttcas

To

M/s. BIO-TECH Vision Care Pvt Ltd 
'

40l, Sarthik ll, OPP - Rajpath Club,

S.G. HighwaY, Ahmedabad ,

cuiarat - 380 054.
E. Fax:91-79-40033767
Email lD : intb u siness @ biotechvision ca re com

Subject : Advance Authorisation Application from

Gujarat for the import of inputs against
606000 numbers. (Advance Authorisation

Shastl Bhawan,New Delhi-110001
Dated the 」une 041 2015

Mノs. BiO‐Tech ViSiOn Care Pvt Ltd,

1:翻議:Iぷ」激 、湖15.br

Sir.
I am directed to

on the subject cited above.
refer to your advance authorization applications- received from O/o DGFT

you aie 6eing advised to submit the following information :

9. Technical specifications, % composition (by weight) along with specific end

use/application and the copy ot 
"*port 

ordei for the ex[ort product in respect of Sterile PVA

Spears may be furnished.
i5.-- 

- 
cn"mi"al name, Technical specifications along with foreign suppliers. catalogue for

iiem ot import i.e. PVA Point and Aluminium Pouch for PVA Spear may be.furnished'

11. Detailed ano quantity oi oGr indigenous inputs to be used in the manufacture of

the export product may be indicated.
1i. ' 

Detaited manufacturing frocess alongwith justification for wastages, if anu, at each

stage and also on each of the raw material may be furnished'

ia"- 
- 

Con.ptete material balance indicating input and outpui material on weight to weight

basis at each stage of manufacturing process'

ia. 
- - 

O"trit, 5f production ot exfiort product under reference during the ISst !hree v,ears

iriv ."rtiii"J uv cn may ue tumisneo tithe production has not commenced in the past, the

O"iiif. tro, co-mmencement of production may be furnished duly certified by CA.

iS. Small sample of expori product and import products' if feasible' ,r' I
16. Any other relevant information'

ffi@"
(o.P. sharma)

Joint lndustrial Adviser
rel 011-23071442

Telefax: 011-23071187
Email: omsharma@nic.in

Copv to:Su:肝
澪111lFTき

DES‐1,FTDO O/O DGFT,UdyOg Bha"an,New Delhト
No 01/80/050/78/AM-16/DES-1/258 dated 01 06 2015
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SuЦ eCt:AA no 0410160486 dated ll.05.15
1ndia Pvt.Ltd.

30(62ソ 15-ME

of M/s GrcatOo Molds

DI L

Offlce ofthc Developl■ c1lt ColllllliSSiOner

Micro Sillall&Mediulll Entcrpriscs

ⅣIECHANICAL DIVIS10N

respectln

Before nolms can be fixed, the following information is required:-

. CIF value of irnpoft has not been specified in the application received. Firrn to subniit the
sallte.

o Weight.of export prodr-rct.
. Blank size of irnpofi product.
o Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be mannfactured out of these
irnported materials', lvastages claimed at each stage of manufacturing with complete
jLrstification and supported by documetltary evidence/drawing

This issues with the approval of Director (ME)

d*y
-..(\?

(K.S. Sodhi)
AD (ME)

Sllri H.Das,FTDO,DGFT UdyQR Bhawan New Delhi

O/o The DC(MSME)ID note n0 30(6・ a15-ME dated 08.07.15
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′^（ Offlce oftllc Developlllcllt Col■ inissioncr

MiCrO Sl■all&Mcdiunl EntcrpHses

ⅣIECHANICAL DIVIS10N

Sllri H.Das、 FTDO,DGFT Udvog Bhawan New Delhi

O/o Tllc DC(MSME)ID note no 30(61)/15‐ ME dated 08.07.15
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30(61y1s-ME

Strbject: AA no 0410160490 dated 11.05.15 in respect of M/s Greatoo Molds
india Pr4. Ltd.

Before norms can be fixed, the following information is required:-

o Detailed technical drawing with dinrension of exporl product, catalogue, if any may also

be furnished.
. Weiglrt of exporl product.
. Blauk size of irrrport product.
. Weight of each of the impofted and indigenous input, separately for each product, for the

pul'pose of rnaterial balancing. Net weight (Gross weight minus lvastage) for eaclr
irnpofted and indigenous input in the export product rnay be indicated. Net weight along
with details of other irnporled input to be used in the resultant product and sought to be

irnported/procured fi'om sources otlter than the license, if any, may also be indicated.
. Size and specification including grade, cornposition, lange, thickness etc of the items

proposed for irnport.
o Detailed calculation as to how the qLrantity of raw material proposed for imporl has been

arrived at, including the net weight of courponents to be manufactured out of these
imporled rnaterials, wastages clairned at each stage of rnanufactrrring with contplete
justification and suppofted by docLrmentary evidence/drawing

This issLres with the approval of Director (ME)

(■|
AD(ME)



C― I Meeting dated 20/7/2015

NC may take a vieiv

NC― |

4
(K.K.Tiwari)

lndustrial Adviser

kいご、

S.No AA No Name

EP: Boiler pressure p.rt, foiSxGo-il-W
NTPC Karanpura, weight 16OOMT through
BHEL.

Item L of Relevant dia@ t.OZKe/Ke
Item 2 Net to net

74

142

310795588 Alstom

410160712 BHEL hP: Boiler Auxiliaries R&M Air pre_heater,
Louvers, Gates Fans.
Item 1, to 4 as per C-1,647
Item 5,6-Net to net

Department Of Heavy!

「
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働 ″
Mlnistry of Heavy lndustries&Public Enterprises

W

Departrrlent of Heavy lndustry
TSW(B)SectiOn

Subject: Application of M/S Truetzschler india for ratification of
norms of AA no 0310608317 dt 29-12-10.

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Truetzschler india. The firm has replied vide their letter of
dated 27-05-L5. Based on the information submitted, this
Office recommends the following.
ExPort r -
Truetzschler card TC 5 with standard equipment- 112 numbers
Import
There are total 386 items out of which item no 333 to 386 are
spares.. The firm has stated that all the items are components
& it has not sought any wastage on the same.

nd the followi

The above issues with the approval of IA (KKT).

レ lζ
llイ

Udyog

B.C,Nayak
Development Officer

06-07-15

DGFT′
「

l‐DO′ DES― I

Deptt.of HI′ 1」 O No3(69)/15-丁 SW(B)(RtFЪ   dated

e mav recornrnencl tne ro‖ ovv

Item No. Recommendations
2 to 332 exceptiterrl no 9 to

ll′ 13 to16′ 18 to 20′

26′ 27′ 139′ 163&187

Components, may be allowed
Under GN-4 with
accountability.

1′ 9 to ll′ 13 to16′ 18 to 20′

26′ 27′ 139′ 163&187
With nil wastage as applied for
with accountability.

333 to 386 Spares, May be allowed as per
spares policy if eliqible.

ノケr∠一ノCl?
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OFFICE OF THE DEVELOPⅣ IENTCOM
ⅣIICRO SⅣIALL&MEDIUM ENTRE

ⅣIECHANICAL DIVIS10N

30(220)/14-ME

Subject:AA no 0510390776 dtd 27.08 14 in rcspect ofM/s Chemico Syllthetics

Ltd.

The tirrn has subri:itted test certif.-icaie fi'om the supprliel siating that the
percentage of Sb is on dry weight basis. The firrn has also submitted a packing
list of the import showing that Sb percentage is on dry weight basis only.

With reference to ihe documents subrnitted by the firm, the norms may be
amended as below:-

o Import may be allowed for 693.455 MT of Antimony concentrate
inclusive of 7%o wastage of antirnony metal.

This issues with the approval of Director (ME) for taking view by NC.

|●I
AD(ME)

Sh面 Haradhan Das,FTDO,DGFT Udy6g Bhawan NOw Delhi
O/o The DC(MSME)UO note h0 30(220)/14-ME dated 03.07.15
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Ministry of Heavy lndustrl

Departrnent Of H

丁SW(B)Section

SutteCt:Applicat10n Of M/s ISGEC Ltd for ratification Of norms of
AA no 0510392009 dt 14-11-14

DES― I′ DGFT may kindly refer tO the abOve mentiOned license Of

報:藤1:拠i∬∬i重坪ま計讐!聯」
丁he above issues with the apr

Development officer

13-07-15

ｄａ
④

fri yly
PARVEEN SHARMA

剛嘱
髪舗 翼
闘R絆

(24)/15-丁S1/V(B)
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Ministry of Heavy lndustries&PublicEnteri、訴
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Departrnent Of Heavy lndustry
丁SW(B)Section

SutteCt:Applicauon of M/s ISGEC Ltd for raUncation Of norms Of
AA no AA no 0510393350 dt 25-02… 15.

DES― I′ [)GFT may kindly refer tO the above mehtiOned licenses Of

i畢藤蓮拠i∬∬i蟹坪ま計馨wy
The above issues with the al

Development officer

13-07-15

DG「 l‐′Fl‐DO′ DES― I)
Deptt.Of HI′ uo No3(103)/15-丁SⅥノ(B) dated

0
缶′|「



=六

【 )い
レ

VELOPMENTCOM面 鍛 駅 蛤
´
淑
~ι q9

0FFICE OF THE DE｀

Subject:
Ltd.

ⅣIICRO SⅣIALL&ⅣIEDIUⅣI ENTREPRISES

ⅣIECHANICAL DIVIS10N

30(235ソ 14-ME

AA no 0510391879 dtd 07.11.14 in respect ofM/s Chenlico Syntllctics

The firm has subrnitted test certificate from the supplier stating tliat the
percentage of Sb is on dry weight basis. The film has also subrnitted a packing
list of the irnporl showing that Sb percentage is on dry weight basis only.

With reference to the documents submitted by the firm, the nonns may be

amended as below:-
o irnport may be allowed fbr 693.455 MT of Antirnony concentrate

inclusive of 7Yo wastage of antimony metal.

This issues with the approval of Director (ME) for taking vierv by NC.

,/ )nr-/ sv <.7..<._ . .bl?
(K.S.Socl-liii
AD (ME)

Shri Haradhan Das. FTDO. DGFT Udyog Bhawan New Dellri
O/o The DC (MSME) UO note no 30(235)/14-ME dated 03.07. I 5
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